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to be used to demoralise the armed forces, 
our jawans  (Interruptions)   Can you allow 
an Independence Day speech to demoralise 
the armed forces?  ... (Interruptions) 

SHRI FARVATHANENI  UPEND- 
RA We can expose your corruption 
and your pay-offs and your kickbacks 
... (Interruptions) ...  

SHRIMATI   JAYANTHl   NATARA-
JAN    Can you  allow   an    Independence 
Day message to be misused    by using 
words that glorify one political party?   .:. 
(Interruptions) . 

SHRI M. M. JACOB: Madam, I have a 
submission to make. (Interruptions) In the. 
List of Business we have listed 
Constitutional (Amendment) Bills, Sixty-
third, Sixty-fourth and Sixty-fifth. .. 
(Interruptions) My submission is this. 
Instead of putting the Sixty-third first and 
then Sixty-fourth and Sixty-fifth, . please 
start with the Sixty-fourth and Sixty-fifth 
after lunch.    That is my only submission. 

 THE DEPUTY CHAIRMAN  That we 
will take up only after lunch  Now, we have 
had enough discussion on this. So I adjourn 
the House for lunch for one hour. 

The House then adjourned 
for lunch  at  thirty-one min 
utes past one of the clock.' 
The House reassembled after lunch    
at thirty-one minutes past two of the 
clock,   The   Deputy  Chairman  in the 
Ghair. . . 
CONSTITUTION       (SIXTY-FOURTH 
AMENDMENT)  BILL, 1989  . 
 
CONSTITUTION    (SIXTY-FIFTH 
AMENDMENT)  BILL, 1989 
THE    DEPUTY CHAIRMAN:  Now 
we take up the   Constitution    (Sixty- 
Fourfth Amendment)    Bill, 1989, and 
the  Constitution   (Sixty-fifth  Amend 
ment)  Bill,  1989. ' 
- THE    PRIME    MINISTER    (SHRI 

RAJIV GANDHI): - Madam    Deputy 
Chairman, with your kind permission,  I rise 
to move: 

That the Bill further to amend the 
Constitution of India—the Constitu- 

tion (Sixty-fourth 'Amendment) Bill, 1989—
as passed by the Lok Sabha, be taken into 
consideration. . 

I further move  
' That the Bill further to amend the 

Constitution of India—the Constitution 
(Sixty-fifth Amendment) Bill, 1989—as 
passed by the Lok Sabha, be taken into 
consideration. 

My colleagues, Shri Bhajan Lal  the Minister 
of Agriculture, and Smt. Mohsina Kidwai, the 
Minister of Urban Development, who are 
Ministers in charge of the subject matter in 
the Bills will explain the provisions of the 
Bills.    I will reply to the debate. 

THE  DEPUTY   CHAIRMAN:     Mr.   
Bhajan Lal 

SHRI PARVATHANENI UPEN-DRA 
(Andhra Pradesh): When is the TV debate? 

THE DEPUTY CHAIRMAN: You talk of 
the Rajya Sabha debate first, 
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SHRl DIPEN GHOSH: In Uttar 
Pradesh you have kept municipalities 
superseded for 15 years. There has not 
been an election in the Bhagalpur 
municipality for 18 years, ...(Inter-
ruptions) ... 

T1TE DEPUTY CHAIRMAN: Mr. 
Dipen Ghosh, your party has got en- 

ough time.- You will have enough 
opportunity to discuss this matter. Please 
don't interrupt the Minister. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh); If the Marxists come to 
power, there will not be any elections 
anywhere. 
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"The historian of the future will 
probably not pay to0 much attention to 
the number of speeches or the hours 
which the speeches have taken or to 
the number of questions but rather to 
the deeper things that go towards, the 
making of a nation. There can be no 
higher responsibility or greater 
privilege than to be a Member of this 
august body which is responsible for 
the fate of the vast number of human 
beings who live in this country. We 
have not only to function on the edge 
of the history but sometimes plunge 
into the process of making history." 
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She must be allowed to say what she wants 
to say.    (Interruptions) 
 

SHRl PARVATHANENl UPENDRA: 
You hear me and then rule it out. 

SHRl VISHVJIT P. SINGH (Maha-
rashtra)  On this how can a point of order 
be raised?    (Interruptions ) 

THE DEPUTY CHAIRMAN: You 
please sit down. 

SHRl VISHVJIT P. SINGH: Make him 
also sit. I am also on a point ot order  

THE DEPUTY CHAIRMAN: I have 
allowed him to make his point of order. 
You please sit down. I would request 
Members not to get agitated and start 
talking unnecessarily know how to run the 
House. 

SHRl PARVATHANENl UPENDRA: 
The hon. Minister is supposed to explain the 
salient features of the Nagar Palika Bill, 
which she was doing. Suddenly she referred 
to a Chief Minister's action or whatever it is 
on Doordarshan's refusal. In the morning 
with your permission we discussed this 
matter, i raised it. I took exception to 
Doordarshan censoring the Chief Minister's 
speech. I also accused that Doordarshan is 
being used as a private property of this 
Government... (Interruptions) 

THE DEPUTY CHAIRMAN: There is 
no point of order. I cannot allow you. 

SHRl PARVATHANENl UPENDRA: 
And I also said... (Interruptions) 

SHRI P. SHIV SHANKER: Nothing 
should go on record. 

 
 SHRl PARVATHANENl UPENDRA   I 

also said that this country is being treated 
as the Jagirdari of Rajiv Gandhi.    
(Interruptions) 

THE DEPUTY CHAIRMAN: You 
cannot direct anybody what they should 
speak or what they should not speak. 

 
SHRI PARVATHANENl UPENDRA: 

What is the relevance of Doordarshan with 
the Nagar Palika Bill? What is the 
relevance of Doordarshan 

SHRl PARVATHANENl UPEN-
DRA-. Madam, I am on a point of order 
(Interruptions) 

SHRl PARVATHANENl UPEN-
DRA: I am a gentleman. I cannot speak 
when she is on hex- legs. (In, 
terruptions) You have allowed me to 
speak on a point of order. (Interruptions) 

THE DEPUTY CHAIRMAN: You 
don't have to plead for Mr. Upendra. He 
has got a strong enough voice and 
position to speak. Please sit down. You 
don't have to support him. (In-
terruptions) 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRl P. 
SHIV SHANKER): What is it that the 
Minister has said? She has said that a TV 
matter has been referred to and she 
referred to 15th August. That is all. 
Does it become a point of order? 
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THE DEPUTY CHAIRMAN; There is 
one amendment by Shri Satya Pra-kash 
Malaviya for reference of the 
Constitution (Sixty-fifth Amendment) 
Bill, 1989 to a Select Committee of the 
Rajya Sabha. 

(Shri Parvathanem Upendra) 
to this Bill, you tell me? I will repeat 
what all has been said in the morning. ... 
(Interruptions)... If she was not there in 
the morning, I will repeat everything. It 
does not have any relevance. 
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THE DEPUTY CHAIRMAN: The' 
motion for consideration of the Constitution 
(Sixty-fourth Amendment) Bill, 1989, the 
Constitution (Sixty-fifth Amendment) Bill, 
1989 .and the amendment thereon are now 
open for discussion. 

THE DEPUTY CHAIRMAN: Shri M. S. 
Gurupadaswamy. 

SHRI M. S. GURUPADASWAMY 
(Karnataka): Madam Deputy Chairman, 
when I was a school student! I had heard... 
(Interruptions) ... may I go on? When I was 
a student in the school J had heard a 
nursery rhyme and the nursery rhyme runs 
as follows: You will like the nursery rhyme 
for a change. 

THE DEPUTY CHAIRMAN: I accept to 
be a teacher. All right. (Interruption)... 

SHRI M. S. GURUPADASWAMY: You 
will like this rhyme; The rhyme j-un like 
thi§. 

"Peter Piper picked a peak of 
pickled pepper, 

a peck of pickled pepper did Peter 
Piper pick; 

if Peter Piper picked a peck of pickled 
pepper, 

where is the peck of pickled pepper that 
Peter Piper picked." 

THE DEPUTY CHAIRMAN: This is not 
a nursery rhyme. , This ■ is- a tongue-
twister. 

SHRI VISHVJIT P. SINGH: Will you 
yield for a minute? This is not a nursery 
rhyme. This is a tongue-twister and I must 
say that Mr. Gurupadaswamy, in his usual 
fashion, is a seer of the future. He has 
shown us what is going to be the-fate °' the 

Opposition when they fall over the' tongue-
twister of this Bill. 

SHRI M. S. GURUPADASWAMY: I 
wonder who is the Peter Piper here? 

 
. 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

Is it the Prime Minister... (Interruptions) ... 

SHRIMATI ' RENUKA CHOW-
DHURY (Andhra Pradesh); This is what 
happens when you do not do the right 
thing at the right time. 

SHRI M. S. GURUPADASWAMY: I 
wonder whether Peter Piper is the Prime 
Minister or... (Interruptions)... 

SHRI ANAND SHARMA (Himachal 
Pradesh): This is highly objectionable 
and unparliamentary ... (Interruptions) ... 

THE DEPUTY CHAIRMAN: I will 
look into the record and And out whether 
it is parliamentary or unparliamentary. .. 
(Interruptions)... 

• SHRj ANAND SHARMA: They are 
denigrating the Parliamentary institution. 
Either they use abusive language or they 
come up with the rhyme .. 
.(.Interruptions)... 

SHRI M.  S.   GURUPADASWAMY: I 
wonder whether the Prime Minister is a 
Peter Piper or his deputies who ' spoke 
later.    Madam,    I   heard    the speech of 
the two Ministers on these Bills. They 
said," these Bills are revolutionary,   they -
are  historic  and  the Prime    Minister 
has been repeating since sometime past 
that he is transferring power to the people 
and we are here to debate and discuss 
these so-called historic, revolutionary 
measures which give power to the people 
which     was     denied   to   them   for 
forty      years.        The   . nation        is 
educated     by     the     Prime     Minister 
and   his   colleagues    'that   for 
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[Shlri M. S. Gurupadaswamy] forty 
years they were sleeping like Rip Van 
Winkle and they have now-woken up and 
found out that they have done grave 
injustice to the people of India. Now... 
(Interruptions). And now, the Prime 
Minister wants to remedy and rectify the 
grave injustice, wrong, committed to the 
common man who lives in hutsi sheds, on 
the streets and the pavements in villages 
and urban areas. Madam, nobody in this 
country can go against the message of 
Mahatma Gandhi. Mahatma Gandhi 
believed in 'gram swaraj'. He believed that 
democracy has to be built from the village 
level upwards and he wanted the ancient 
panchayati raj system to be ushered in to 
take up all activities in the village—
education, health, sanitation, crafts and so 
on. Therefore, let there not be any 
"misunderstanding on, the part of 
anybody in this House that anybody 
would oppose the concept and philosophy 
of 'gram swaraj'. Perhaps, in 
implementing 'gram swaraj' or the 
panchayati raj system in the country, it is' 
the Opposition parties who have been 
pace-setters, not the Congress.    
(Interruptions) 

 
SHRI M. S. GURUPADSAWAMY: 

The Congress party has created history 
in this country in not implementing the 
message of Mahatma Gandhi in creating 
panchayati raj system... 

SHRI RAJIV GANDHI: Those are not 
my words, Madam. 

SHRI V. GOPALSAMY (Tamil 
Nadu): rt is customary on his part to 
deny. 

SHRI M. S. GURUPADASWAMY: He 
has denied it. That is all right. I don't 
contradict him. My intention is not to enter 
int0 an argument but to state my point of 
view. I want to say that all political parties in 
the country stand for devolution of power, 
decentralisation of authority and creation of a 
suitable, effective, meaningful, structure at 
all levels so that we build up a real, genuine, 
participatory democracy in this country. 
Madam, what are the • reasons, what are the 
grounds on which we are objecting to the 
move of the Government in bringing this 
legislation? Firstly, these Bills lack' 
legitimacy, sanctity, ... (Interruptions) Please 
listen to me. Why are you so impatient? ... 

SHRI KAMAL MORARKA (Rajas-than); 
They are trying to impress upon the Prime 
Minister. 

SHRI M. S. GURUPADASWAMY: These 
two Bills were not brought together in Lok 
Sabha; they were brought one after the other 
after second thoughts. The Prime Minister 
made an off-the-cuff remark in the AIiCC 
Session about the second Bill... 

THE DEPUTY CHAIRMAN": But I think 
it was decided in the Business Advisory 
Committee that these two Bills would be 
discussed together. 

SHRI M. S. GURUPADASWAMY: I am 
not talking! about that. You are missing my 
point. Please have patience. Let me go on... 
(Interruptions) For heaven's sake, don't dis-
turb me. An off-the-cuff remark forms the 
basis for the second Bill... 

SHRI RAJIV GANDHI: I am very sorry, 
the honourable Member is not able t0 
differentiate between, fact and 'his fantasy. 

SHRI -M. S. GURUPADASWAMY: 
Anyway, people know what happened. They 
know what J said is true. These two Bills 
were passed by the Lok Sabha. You know 
the composition of the Lok Sabha now.   The 
Lok Sabha, 
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the present Lok Sabha, after the resignation 
of the Opposition,  

SHRI RAJIV GANDHI; I take great 
objection to the Member saying that the Lok 
Sabha  

SHRI M. S. GURUPADASWAMY: No, 
no; I said  

 That is my point. . .    . 

SHRI RAJIV GANDHI: It is a clear 
aspersion on the other House. 

SHRI M. S. GURUPADASWAMY: This 
is a statement of fact. May I say, ... 
(Interruption) 
1 think the mike is all right, now... ... 
(Interruptions) 

SHRI RAJIV GANDHI: Madam, I would 
like to have a clarification from the 
honourable .Member; Did he or did he not 
say that the Lok Sabha.* 

SHRI M. S. GURUPADASWAMY: I 
said,* ... (Interruptions) ... 

SHRI RAJIV GANDHI: If it has* it means 
that it does not have 

SOME HON. MEMBERS: No.... 
(Interruptions)... 

SHRI DIPEN GHOSH It had it since the 
Opposition is not there ... (Interruptions)... 

SHRI M. S. GURUPADASWAMY: ...   
(Interruptions)... 

SHRI  DIPEN GHOSH;   Because . 
Opposition   is   not   there,    (interruptions) 
... 

SHRI RAJIV GANDHI: Then I take it as 
an affront to our democracy,   Madam... 
(Interruptions)... 

SHRI DIPEN GHOSH; what is the affront? 
... (Intevruptions)... You do not know the     
meaning    of the 

 Not recorded. 

word      "democracy"        .(Interruptions) ... 

SHRI SAT PAUL MITTAL (No 
minated): He must withdraw this 
remark  (Interruptions)  This 
remark must be withdrawn... (.In 
terruptions) ... 

. SHRI M. S. GURUPADASWAMY: I have 
not said anything; I have not insulted the Lok 
Sabha ... (Interruptions) ... 

THE DEPUTY CHAIRMAN; Just . a 
minute... (Interruptions) . . . You Said that 
after the resignation by the Opposition MPs 
the Lok Sabha* It means that* any more which 
is wrong. I would not allow it to go on record.. 
(Interruptions)... 

SHRI M. S. GURUPADASWAMY: No, 
what is wrong in that?... (Interruptions) .. .It 
is my point of view ... (Interruptions)... 

SHRI DIPEN GHOSH: It is his point of 
view... (Interruptions) ' 

SHRI M. S. GURUPADASWAMY: It is 
my point of view.. .(Interruptions) ... 

THE DEPUTY CHAIRMAN: I would not 
like that ... (Interrwp-i . tions)... 

SHRI M. S. GURUPADASWAMY: That 
is my point of view, Madam 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I 
would not like the Lok Sabha one 
day to call my House ... (Interrup 
tions) ___  

SHRI M. S. GURUPADASWAMY: I did 
not has I said that it has ... (Interruptions).I 
am very careful in my language ... (Interrup-
tions) ... Madam. I am very careful in my 
language. I did not mean to insult   in    Lok   
Sabha    atall... (In- 
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[ Shri M. S. Gurupadaswamy] 
terruptUma)... My second    point   is ... 
(Interruptions) ... 

THE DEPUTY CHAIRMAN: Order, 
please... (Interruptions).. ; 
SHRI SAT PAUL  MITTAL:  He 

must   withdraw   it (Interruptions) 

THE DEPUTY CHAIRMAN: Ho-
nourable Members, we are discussing 
two very important Constitution 
(Amendment)  Bills. 

SHRI SATYA PRAKASH MALA-
YIYA: But they don't understand it ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: The-
refore I  would like the Members to 
listen to the speakers from both the Bides 
in peace and harmony. 

SHRI M. S. GURUPADASWAMY 
My second objection, Madam, is this The 
Prime Minister is not merely the leader 
of the Congress (I) Party but he is the 
Prime Minister of India. 

THE MINISTER OP STATE IN THE 
DEPARTENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RE- ' SOURCE 
DEVELOPMENT (SHRI MATI 
MARGARET ALVA): I am glad that you 
have acknowledged it 

SHRI M. S. GURUPADASWAMY: 
He is not merely the leader of the 
Congress (I) Party, but he is the Prime 
Minister of India, and that is why, 
Madam, I started with a nur-sery rhyme...   
(Intemitionps)... 

SHRI KAMAL MORARKA: But, 
Madam, he forgot to give them lolly-
pops! 

SHRI M. S. GURUPADASWAMY: It 
was expected of the Prime Minister to 
consult the Opposition leaders when an 
important measure like this 

 Not recorded. 

has to be introduced.    But he nevar di d 
it.      . 

SHRI SITARAM KESRI (Bihar): The 
Chief Ministers of all the States had 
come.   (Interruptions)... 

SHRI RAJIV GANDHI: Madam, I 
appreciate what the honourable Members 
has said. Yes, the Opposition leaders are 
not necessarily those that are sitting in 
this House. The Opposition leaders also 
are Chief Ministers of some States and, if 
I am correct, most of the leaders of the 
Opposition parties who are not sitting 
here in this House are, in fact, Chief 
Ministers and I did invite them for talks. 
Most of them did not come. Or, most of 
them came for the Pan-chayati Raj Bill  
most of them did not come for the Bill on 
the Nagar Palikas. I am so sorry that the 
hon. Members has got his facts and his 
fantasy so mixed up. Perhaps the tongue-
twister that he keeps calling a nursery 
rhyme has twisted his tongue so much 
that he cannot straighten it out.  
(Interruptions)' 

SHRI M. S. GURUPADASWAMY: 
He need not score point over me. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): The Prime Minister is making a 
cricket commentary. (In terruptions) 

SHRI M. S. GURUPADASWAMY: . 
Perhaps to the Prime Minister we are not 
the Opposition leaders at all. So he is 
quoting something else  I meant something 
else. For him we are not the leaders of the 
Opposition. What is to be done? 

Madam, my third objection is this. 
These are all important constitutional 
amendments. Whenever there was a 
debate or doubt raised by the public or 
the press or by the Opposition or by 
anybody, then it was normal to request 
the President of India to refer these two 
Bills for the opinion  of the Supreme 
Court under article 143     
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was not done.. I am of the view that this 
called for the opinion of the Supreme 
Court. (Interruptions) There is a sizeable 
opinion in the country that these Bills, if 
passed and if they become part of the 
Constitution, will affect the basic 
structure of the Constitution . Perhaps 
many of our Members are aware... 
(Interruptions,) 

  

SHRl M. S. GURUPADASWAMY: 
Perhaps the Members are aware of the 
famous Kesavanand Bharati case. In that 
case the Supreme Court has ruled that 
the basic... (Interruption) of the 
Constitution could not be obliterated. 
That would mean not amending the 
Constitution but destroying the basic 
democratic structure of the Constitution. 

AN HON. MEMBER: What is the 
relevance?    (Interruptions) 

SHRI M. S. GURUPADASWAMY: I 
am coming to it. Why don't you listen? 
Later on the Sarkaria Commission went 
through this and studied this matter in 
depth. And the Commission had discused 
three alternatives: One  to pass a Bill in 
the State Assemblies on the basis of 
consensus in the Inter-State Council; 
Two, to adopt a Bill at the Centre with 
the consent of the States and Three, to 
adopt a constitutional amendment at the 
Centre. The Sarkaria Commission 
rejected the third alternative. 

SHRI MADAN BHATIA (Nominated): 
I respectfully submit that this is a wrong 
statement that he is making. On the 
contrary....(Interrmtttiwts) 

THE DEPUTY CHAIRMAN: You 
will get a chance to speak. 

SHRI M. S. GURUPADASWAMY 
He can reply to it later. Why are you 
worried 

SHRI KAMAL MORARKA:  He does 
not want the   Member to   give   his 
views in the   House.    (Interruptions) 
You don't know English and you are 
trying to teach us English. (Interruptions) 

SHRI M. S. GURUPADASWAMY 
The basic structure of the Constitution. .. 

(Interruptions) 

SHRI KAMAL MORARKA  Madam, 
you should name Mr. Bhatia. He does not 
know the rules of this House. I am much 
junior to Mr. Bhatia. He is interrupting 
the hon. Member. He does not know law 
and he wants to teach us law. 

(Interruptions) 

THE   DEPUTY     CHAIRMAN:       
think you should conclude, Mr. Guru-
padaswamy. 

SHRI M. S. GURUPADASWAMY: I 
cannot conclude in this background. The 
Sarkaria Commission had rejected the 
third alternative and insisted on 
exploring the possibility of implementing 
the first two alternatives keeping in mind 
the federal character of the Constitution. 

• (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. 
Bhatia, your name is there. Let him 
speak and 'then answer him back. Please 
don't interrupt because I want him to 
finish and allow some other Member to   
speak. 

SHRI DIPEN GHOSH; When Mr. 
Bhatia speaks,  will the Prime Min-ister 
remain present in the House? Please 
remain present in the House when Mr. 
Bhatia apeak  
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SHRI N. E. BALARAM    (Kerala) 
Why do you object to it?    Let them 
do it.    They  . want   to    show    their 
loyalty to the Prime Minister.    What 
is wrong in it?  

THE DEPUTY CHAIRMAN: You are 
also getting up. He is also getting up. 
Everybody) is showing loyal, ty to the 
Prime Minister. Please sit down. 

SHRI M. S. GURUPADASWAMY: 
The State List entry 5 in the Seventh 
Schedule is as follows: 

"(5) Local Government, that is to say, 
the constitution and powers of municipal 
corporations, improvement trusts, district 
boards, minin-ing settlement authorities 
and other local self-government of 
village local self-government or village 
administration." 

Article 246, Sub-clause (3) is as 
follows: — 

"(3) Subject to clauses (1) and (2), the 
Legislature of only State { has exclusive 
power to make laws for such State or any 
part thereof with respect of any of the 
matters enumerated in List II in the 
Seventh Schedule (in this Constitution 
referred to is the 'State List') 

These are the provisions. Article . 12 is 
stated by some quarters implying that it 
covers both the Centre and States, further 
implying that the Centre has got 
authority to legislate and amend the 
Constitution in respect for Panchayati 
Raj. But the Prime Minister or his 
colleagues or the Government fop that 
matter overlooked article 361, 40 and 51. 
They should  read article 12 along with 
the other three articles—articles 36, 40  
and 51.      There  is a strict demarca- 

tion between the States and the Centre. 

So, Madam, my objection is that these 
two Bills will affect the existing 
Constitutional structure of the country 
and will bring about distortions and take 
away power from the States. We aire for 
realistic genuine devolution of power. 
According to us, the devolution should 
start from the Centre to the States' and 
then from the States to the Panchayat Raj 
bodies or local authorities. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI SANTOSH MOHAN DEV): They 
want powers for the Chief Ministers, not 
for the people. 

SHRI M. S. GURUPADASWAMY: 
Why are you so touchy, I do not 
understand. 

Madam, there has got to be transfer of 
power to the people. There has got to be 
genuine decentralisation of authority. 
Today the trend is more concentration of 
power in the Centre and depriving the 
States and State Governments of their 
legitimate powers. 

THE     MINISTER   OF   STATE   IN 
THE      MINISTRY    OF    
TEXTILES (KUMARI     SAROJ    

KHAPARDE): Not a correct statement. 

SHRI M. S. GURUPADASWAMY: 
Why are you behaving like parrots, I do 
not understand. (Interruptions) We want 
transfer of power from the Centre to the 
States and from the States also to the 
lower levels. There has got to be financial 
devolution, there has got to be economic 
devolution there has got to be administra-
te devolution. The Government of India 
does not think on those terms. Let the 
Prime Minister of India shed his own 
powers first before  he asks 
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the others to shed their powers. Let him 
transfer the powers of the Centre to the 
States. Over a period of time, we have 
seen, Madam, Centrally-sponsored 
schemes and distribution of revenue, and 
even imposition of Central plan on the 
States. Even in the co-operative sector, 
there is more centralisation. The 
Concurrent List is used or misused or 
abused to favour the concentration of 
power in' the hands of the Centre. If the 
Prime Minister had brought a com-
prehensive Amendment to the Consti-
tution devolving  power, functions and 
authority from the Centre to the States 
and from the States to the lower levels, 
perhaps, we would have welcomed it  
There is nothing at all. 

Now, coming to another point, de 
volution of power ___  

THE DEPUTY CHAIRMAN: Your 
Party has got one hour... 

SHRI M. S. GURUPADASWAMY: I 
know. I have been interrupted. 50 per 
cent of my time has been taken  by 
others. 

SHRI V. GOPALSAMY: Madam, you 
should exclude interruptions. 

THE DETUTY CHAIRMAN; I have 
no device to calculate interruptions.  It is 
not part of my job. 

SHRI M. S. GURUPADASWAMY: 
Most of my time has been taken by 
interruptions.   What can I do? 

I would like, Madam, 50 per cent of 
the resources should be transferred from 
the Centre to the States. I would like 
recasting of the Concurrent List to give 
more powers to the States. I would like 
the planning authority to be 
decentralised. Is he prepared to do it  

Madam, my fourth objection to the 
Bills is that these Bills are politically 
motivated. They have been brought on 
the eve of elections. 
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SHRIMATI MARGARET ALVA Is 
that what you are worried about? 
(Interruptions) 

SHRI M. S. GURUPADASWAMY: If by 
these measures the Prime Minister is 
thinking that he will be able to change the 
electoral scenario in his favour, he is 
mistaken. (Interruptions) 

 THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI KALP 
NATH RAI): In the elections you will 
meet your Waterloo. 

SHRI M.  S.   GURUPADASWAMY: 
Who will meet Waterloo, that we will i    
see.      My point  is that the provocation,   
the   compulsion,   imperative  for these 
measures  is  because the  Congress  
Party  and   the  Congress  Government at 
the Centre has lost      all the other planks 
so far.      It has no more planks left.     
May I remind the House      that  in   the   
50s,   early  50s, community  
development  and agricultural    extension 
service was thought of.      They     were 
not implemented. Later  on,  cooperative     
farming  and joint farming were 
announced.    They to© were not 
implemented.     Later on public sector 
was announced with     a big fanfare,, 
with a bang,   but   that too was not 
properly implemented. 

SHRI JAGESH DESAI (Maharash-
tra) : It is incorrect. (Interruptions,) 

SHRIMATI     MARGARET    ALVA: 
You left the Party of Bank nationali-
sation.   

SHRI M. S: GURUPADASWAMY: 
Then the abolition of rural indebtedness 
announced. I am only reminding you 
because you   have forgotten. 
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SHRI SAT PAUL MITTAL  What 
about the privy purses and nationali-
sation of banks? 

SHRI M. S.. GURUPADASWAMY: 
Then the abolition of child labour was 
announced. To cap it all, garibi hatao' 
was announced, bekari hatao was 
announced. 

SHRl KALP NATH RAI   We have 
done it. 

SHRI M. S. GURUPADASWAMY: 
Everything was announced and there was 
nothing left for the Prime Minister. 
Panchayati Raj was the last straw. This is 
the last straw and he is catching on to it. 

SHRIMATI MARGARET ALVA: 
That is why you are singing nursery 
rhymes. 

SHRI M. S. GURUPADASWAMY: 
The people of India know very well, that 
it was the opposition parties who 
implemented the Panchayati raj, not you. 
Where were you all these 40 years when 
there was the Balwant Rai Mehta 
Committee Report, the Ashok Mehta 
Committee Report, the Adminisrative 
Reforms Committee Re-, port and then 
there is the Sarkaria Commission Report. 
Where were you, all these years? And 
you are waking up now.    (Interruptions) 

Let me say it to the Prime 4.00 P.M.   
Minister and his colleagues 
that this last straw will not help them 

because they are exposed. Their whole 
record is the record of non-performance in 
the panchayati sector. It is the opposition 
parties— take Andhra, take Karnataka, 
Tamil Nadu, West Bengal —who have 
implemented it. There was no con-
stitutional amendment. Mr. Prime 
Minister, there was no constitutional 
amedment when we implemented pan. 
Chayati raj in our States; it was not 
necessary. What is necessary is the 
political will and political leadership. I 
pity you; you are  a great party, a 

national    party.      I pity you.      In spite 
of your massive majority... 

SHRI N. K. P. SALVE (Maharashtra); 
You leave us to our lot so far as the 
leadership is concerned. You look after 
yourself. 

SHRI RAJIV GANDHI: Hon. Member 
has spoken a  lot about what has been 
done in Andhra for panchayati raj.' I 
would like to recollect that when we had 
the Chief Ministers meeting on 
panchayati raj, the Chief Minister of 
Andhra ' Pradesh - had brought a little 
booklet which described what  they had 
done, and many chief  Ministers quoted 
from that booklet, Congress Chief 
Ministers,, non-Congress Chief Ministers  

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh);   It is a model. 

SHRI RAJIV GANDHI; Yes,  it is, and 
what was .quoted from there, and what 
was written is that he by passed all 
democratic authority and appointed a 
person who overruled every-thing. 

SHRI PARVATHANENI UPEN-DRA  
It has nothing to do with this; you are 
confusing. That is not on panchayats.    
You are confused again. 

SHRI RAJIV GANDHI: If the hon. 
Members from Andhra do not have the 
publicity material produced by their own 
government, we' are most willing to hand 
it over to them. 

 
SHRl PARVATHANENI UPEN-DRA  

You are referring to the appointment of a 
Karshaka Parishad in the State, probably. 
That has nothing to do with Panchayats. 

SHRI B. SATVANARAYAN RED-
DY: He has no correct information with 
him. 

SHRI M. S. GURUPADASWAMY: I 
am having two or three small points and 
then I will finish. 



 

 

 

What is required is the political will, 
political leadership, political 
determination which were lacking You 
call yourself a great party but there is 
no will. What is to be done? You lack 
the will... (Interruptions) 

SHRI M. S. GURUPADASWAMY: I 
see the signs on the wall. We have 
already seen the signs on the wall. The 
Prime Minister since the last two or three 
years has been directly meeting officials 
of the State Governments, for what 
purpose, I do not know, bypassing the 
State Governments, and he is sending 
money, financial assistance, under 
Jawahar Rozgar Yojna, directly to the 
zila Parishads and the Collectors bypass-
ing the State Governments,.. {Inter. 
ruptions) 

SHRI M. S. GURUPADASWAMY: 
Madam, I just draw the attention of the 
House to the statement, made by my 
friend, Mr. Shiv Shanker, in the month of 
May in the other House. This is the 
opinion expressed by him, which has 
been published in "The Times of India' 
under the caption "Government strategy 
to defend Bill". For lack, of time, I am 
just quoting this: * The Bill does not 
provide the means to ensure that each of 
the States actually implement if. R*»-
ptrm   "Once wtwrei, %e totfrfft- 
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[Shri M.  S. Gurupadaswamy] 
powers at the Centre so that they may control 
tha State Governments and, if  need he, 
control the Zila Pari shads, the Panehayats 
and the local bodies also. 

SHRI  KALPNATH RAI    What   is 
wrong?    (Interruptions) 

SHRI M. S.    GURUPADASWAMY You 
have no sense. 
 SHRI JAGESH DESAI Madam. this should 

not go on record. (Inter' .ruptions) 
SHRI M. S.     GURUPADASWAMY: 

Finally, Madam... 

SHRI M. S. GURUPADASWAMY: The 
provisions in the Bill regarding the Election 
Commission and  the C&A.G. will provide 
enough oppor-tunity  enough scope, far the 
Centra Government to interfere with the 
functioning of the State Governments. 

SHRI JAGESH DESAI: C&A.G? How 
can you  say that  

SHRI M. S. GURUPADASWAMY: 
Accounting. (Interruptions) We have got 
Accountant-Generals in he States. 

SHRI PARVATHANENI UPEND-RA  
They are under the C&A.G. 

SHRI M. S. GURUPADASWAMY: They 
are under the C&A.G. Dont you know that     
(Interruptions) 

THE DEPUTY CHAIRMAN: EL. 
Upendra, you will have your say. 

SHRI PARVATHANENI UPEND-RA:    
It is an enlightenment for them. 

SHRI M. S.    GURUPADASWAMY-May I 
ask the Prime    Minister to    lighten me?    
Suppose, these Bills are passed, what 
devolution he is  off 
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 ing?    There is nothing about tansfer 
 of power  no devolution at all, (Inter- 
 ructions). 
 

SHRI P. SHIV SHANKER  We will wait to 
see your political will to pass this Bill. 

SHRI M. S, GURUPADASWAMY: we have 
already exhibited our political will, you lack it. 

SHRI P. SHIV SHANKER; We will see your 
political will now. (Interruptions) 

THE DEPUTY CHAIRMAN Now conclude   
please. 

SHRI M. S. GURUPADASWAMY: May I 
conclude with a historical writing of a person 
that you have no  will to will a political will, 
that is the tragedy of the nation. You have no  
political will. 

SHRI P. SHIV SHANKER: We are not 
willing to will you, but we are asking you to 
imbibe that political will to pass these Bills. If 
you have already implemented, then why you 
are worried, pass it. 

    SHRI V. GOPAL SAMY:    It shoula be 
thrown to the dustbin. 

THE    DEPUTY      CHAIRMAN;      I     
think  Mr.   Gurupadaswamy's   tongue-
twister inspires  the     Leader of    the House 
to interrupt    him    again    and again. 

SHRI M. S. GURUPADASWAMY: That 
is because T love the Leader of the House.   
(Interruptions.) 

THE DEPUTY CHAIRMAN: Will you 
conclude? 

SHRI M. S. GURUPADASWAMV-I will 
conclude  Madam. With your permission  
say that the Prime Minister should not be 
misled to say to the people through 
Doordarshan or radio that he is the only 
person who believes in devolution of power. 
We believe far  more  we have' done its. 
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but the  tragedy of the Prme Minister is that he 
is completely misled. 

SHRI P.    SHiV    SHANKER    You 
did it when you   were   in   Congress 
but   alter   having   gone    there    you     
have never dona it.  

SHRIMATI JAYANTHI NATARA JAN 
(Tamil Nadu); Madam Depaty Chairman, I rise 
to supoprt the Bills Madam. this morning when 
I came to the Hause it was with a sense of his-
tory. I was overstruck by a sense that today we 
were going to start a  debate on the two 
Constitutional Bills that mark a watershed in the 
history of independent India. For the first time... 
(Interruptions). I will wait for them to leave. 

SHRIMATI MARGARET ALVA: That is 
the respect they have for women. They do not 
want to listen to the speech of a women. 

THE DFPUTY     CHAIRMAN YES 
continue. 

SHRIMATI JAYANTHI NATARA-JAN: For 
the first time in histors of independent India 
every Indian citizen is being given the power, 
the right, to be the arbitor of his own destiny 
and this is truly a great revolutionary step, a 
moment in history and as such watershed, but 
that moment in history, I did . not realise, would 
deteriorate to the level, with great respect to 
Gurupadaswamyji, to the force of a trade 
limericks. He started with one and he ended 
with one. Before I go any further, it is important 
to immediately make a few comments on what 
Shri Guru-padaswamy just said in his comments 
on the two Constitutional amendments. He, of 
course, started with a tongue-twister the relevice 
of which to the present subject completely 
passed my limited comprehension. He referred 
to Peter Piper, ha referred to pickles, then to the 
Lok Sabha and then he referred to Keshwanand 
Bharati which  does  not 

apply.    Then he   went on.    He com pletely 
forgot about those committees which actually do 
apply in this case He said that for 40    years   
we    had been sleeping, nothing had been done 
and for the first time we have taken up these 
panchayati    raj institutions. I   did  not   
understand  the  point  he was trying to make 
with that.   But if I  understood him    correctly,  
he was wanting to' know why    nothing   had 
been done on  Panchayati Raj before this,   I  
just    want to    remind   Mr. Gurupadaswa my  
that    even     though Panditji    first    gave    
expression    to Gandhiji's dreams and 
introduced the concept of Panchayati Raj in 
1958 at Nagpur, from that time   onwards the 
the matter was pursued with passion by the 
Central Government and it is to our eternal 
regret    that    all    the State Governments, no 
matter which party was ruling   the State   
Governments, did not implement these provi-
sions propery. Elections were not held regularly. 
Proper    authority was not developed.    
Authority    was  actually given to people 
outside Panchyati Raj institutions     themselves.    
There was great under-rep'resntation of    
women arid scheduled castes. Justice was not 
being done.   Not enough money was being 
transferred to those panhayats. Therefore  
because of the neglect, and negligence of the 
State Governments, the  Panchayati  Raj   
institutions  fell into complete disuse.    This    
was the reason why after having    given    the 
State   Governments   all   the   time   in the 
world to try cut and function as if the 
Panchayati Raj institutions had the power to    
carry    out    all    those duties  under  such    
institutions    that now the     Central    
Government    las taken upon  itself the right to 
bring about   a constitutional amendment in this! 
matter. 

Madam, Mr. Gurupadaswamy referred to the 
Supreme Court. He referred to the Keshvanand 
Bharati ease. I want to say that the Keshvanand 
Bharati case has no relevance here whatsoever. 
It is axiomatic that we cannot  tamper with  the 
basic  struc- 
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[ Shrinvati Jayanthi Natarajan] -ture of 
the Constitution. But it is the very basis 
of our case that the basic structure of the 
Constitution is lot being touched at all. 
And I am going to deal with that in a 
minute. 

Madam, the basic structure of :he 
Constittuion is one thing and the right 
to... 

THE DEPUTY        CHAIRMAN: 
Please do not disturb the House.   The 
Member is getting distracted. 

SHRIMATI JAYANTHI NATARA-
JAN  Madam  I want to straight away go 
to the constitutional position 
in  this matter Madam, when they 
finish the dialogue, I can continue. 

SHRIMATI JAYANTHI NATARA-
JAN: Madam, the departure of the Prime 
Minister affects him more than it is 
affecting me. I am continuing with my 
speech. 

Madam, I want to start  off with the 
constitutional position.    Before    I go any 
further, the  basic position which is under 
attack, now is the fact that allegedly these 
Bills attack the basic structure of the 
Constitution.   Before I   go  any  further   
you have to  first refer to Article 40 of the 
Constitution and if you take a little look at   
history,  you find  that as   early as  10th 
May, 1948, when the Constitution was 
being debated     in    the    Constituent 
Assembly, it was Dr. Rajendra Prasad who 
woke up to the fact   that    the Constitution 
had to be    based   upon village 
panchayats   and the    pancha-yats should 
find a place in the Constitution.    And 
when  he brought  the matter up before the  
Constituent Assembly and demanded that 
this should find a place in the Constitution, 
Dr. B. N. Rao, who was the Constitutional 
Adviser at    that   time—Madam,   all 
these things are a matter of record-was of 
the opinion that this was IM a state to 
bring   in   panchayati  

and make a constitutional reference to 
them. Thereafter the matter was solved by 
Dr. Ambedkar who accepted on the 22nd of 
November  1948, Mr, Santhanam's 
amendment thereby enshrining it in the 
Directive Principles of State Policy. 

Madam, this is the background of how 
the Directive Principles of State Policy  
came to enshrine the concept of Panchayati 
Raj, on how the State should promote 
Panchayati Raj and Gram Swaraj in the 
country. Madam after that every committee 
that has gone into the matter of Panchayati 
Raj—and Mr. Gurupadaswamy con-
veniently  forgot    about    the    Asoka 

[This Vice-chairman (Shri Mirza 
IrshaAbaig) in the Chair] Mehta 
Committee I want to make a brief 
reference to the Asoka Mehta Committee  
The Asoka Mehta Committee appended to 
its report a draft Constitutional amendment 
on the subject, and this as signed by 21 
eminent citizens of the country, and most 
of them were not in the Congress, 
including Mr. E. M. S. Namboodiri-pad, 
all of whom were of the opinion that a 
Consttiutional amendment and a place in 
the Constitution was the only way by 
which you could secure a proper status for 
panchayats in the country.    Madam, if 
you... 

    THE      VICE-CHAIRMAN       (SHRI 
MIRZA  IRSHADBAIG):   Sir... 

SHRIMATI JAYANTHI NATARA-
JAN: I am sorry, Sir. (Interruptions) . 
They say, Madam... Sorry, they say, Sir... 
(.Tnterruptions)... 

AN HONOURABLE MEMBER: How 
long will you take to adjust 

(Interruptions)... 
SHRIMATI JAYANTHI NATARA-

JAN: Sir, they say:   . 

 In sum, an overview of the national 
scene would indicate that the activities 
of the panchayati raj Institution were 
meagre, their resource base weak and 
the overall tteatttm given to them 
niggardly, 
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This is actually a Committee set up 
during the Janta time in 1978 
(Interruptions)... some of the State 
Governments postponed the holding of 
elections or superseded some of the 
important spheres of panchayati raj 
institutions for on reason or another. Of 
particular sigiflcance is the cooling off of 
enthusiasm of elected representatives in 
some States towards pan-chayati raj.   
Madam, then they say.... 

 (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG):   Sir 

SHRIMATI JAYANTHI NATARA-
JAN: I am sorry; Sir, I am sorry; Sir; I 
am sorry, Sir. 

SHRI SUKOMAL SEN (West Bengal)   
She has lost her balance! 

SHRIMATI JAYANTHI NATARA 
JAN: They say: 

"The requisite checks and balances 
assure - continuous functioning. In 
practice it is subjected, from the 
beginning, to the whims and fancies  of 
the State Government which was only too 
aware that the conferment of any real 
powers on pan-chayati raj institutions 
would inevitably diminish their own. Yet, 
ironically, it was left to them to devolve 
authority to panchayati raj institutions." 

Even as early as that, Sir, the Asoka 
Mehta Committee was of the view that if 
they left the matter com- . pletely to the 
State Governments, the State 
Governments actually had no legitimacy 
to make this claim now because they 
always ask for greater powers for 
themselves from the Centre but they never 
showed any real desire to devolve powers 
lower down to panchayati raj institutions. 

You may know even what Jayapra-
kash Narayan was saying from the 
beginning, and I will take just one minute 
to quote what he said in 1961 at the All-
India   Panchayat Parishad 
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Conference in Jaipur. He referred to the 
emergence of the panchayati raj 
institutions in the country and remarked: 

"This vital development sooner rather 
than later, has to be given rightful 
expression and place in the organic law of 
the  land, thus fulfilling incidentally, the 
wish of the Constituent Assembly. At pre-
sent the Constitution recognizes only two 
territorial organs of Government, the 
Union and the State. The emerging three 
spheres of self-Government, the gram 
panchayat the panchayat samiti and the 
zila parishad should also be assigned their 
due place in the Constitution, which should 
clearly lay down their powers, 
responsibilities and share in the national 
resources." 

Sir, this is what Jayaprakash Narayan 
said as early as 1961. This is what the 
Asoka Mehta Committee, which included 
eminent leaders of the Opposition at that 
time, said as early as 1978. This is what 
the various committees from time to time 
have repeatedly urged  that Constitutional 
recognition should be given to panchayats. 
, Sir, Mr.    Gurupadaswamy referred to the 
Sarkaria   Commission.   I have the report 
here.   I     am sorry to say that he was 
compeltely inaccurate in saying that the 
Sarkaria Commission rejected  a 
Constitutional, amendment. The Sarkaria 
Commission gave three altematievs, the 
first one  being  that all the State 
Legislatures should pass a Model Bill 
prepared on the basis of consensus  at the  
forum of  an Inter-State Couhcil.   Then he 
said, it could be done by a  law on the 
subject made by Parliament    under   
article   252(1) with the   consent of the  
Legislatures of   all the  States  and. 
thirdly,   by   a Parliamentary law    
uniformly  applicable    throughout    India,    
containing provisions    analogous to 
articles    172 and    174 of   the   
Constitution.   The Commission    also 
said. Sir, that one and two should be 
pursued In     the 
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[Shrimati Jayanthi Natarajan] order set out, 
and recourse to alternative there may be had 
as a last resort, if the attempts to follow one 
and two fail. Sir, the point I am trying to make 
is, constitutional amendment, amending the 
Constitution is a right of this Parliament, and 
under the garb of the State List or by maikng 
it a Centre State issue, we will not abdicate, 
this Parliament should not abdicate its right 
and responsibility to amend the Constitution. 

Once again Gurupadaswamyji was 
inaccurate, to put it at its mildest, by referring 
to Article 12. Article 12 of the Constitution 
says that the State shall mean the Centre as 
well as the State Governments. He tried to say 
that in certain other instances it could not 
possibly mean States and the Central 
Government, and, therefore, he tried to apply 
that reasoning to say that here also as far as 
Article 40 was concerned, it would not refer to 
the Central Government. I want to join issue 
with them and refer to Article 36 which he 
himself referred to, wherein, in the Directive 
Principles of State Policy, it says: 

In  this Part, unless the context otherwise 
requires,  "the State has-the same meaning 
as in Part III." 

Part III of the Constitution which deals with 
the Fundamental Rights, says; 

"In this  part, unless the  context otherwise     
requires,     "The State" includes the  
Government and  Parliament  of India   and  the 
Government and the Legislature of each of the 
States and      all  local or  other authorities  
within  the   territory   of India or under the 
control of     the Government of India." 
Therefore, the point is, wherever the context   
otherwise   requires,   "State" refers only to the 
State Government. Generally, State refers to both     
the     Union and the State Governments.   In this 
case, Article 40, as amended, has cast a duty 
upon the Central Government  to see that the 
panchayat raj 
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institutions are revitalised in the country. We 
will not abdicate, this Parliament and this 
Government should not abdicate its right and 
responsibility to see that this constitutional 
mandate is guaranteed. 
Sir,  having dealt  with this,  I  just want to say 
that he said that a law amending the basic 
structure is void. If you just look at the 
provisions of this Bill, not one clause has been 
added to the Constitution of India.   Not one 
clause has been negated in the Constitution of 
India.   You have the State ' List.   You have the 
Central List. You have the Concurrent List.    
He referred to the State List.  Sir,  by these Bills 
we do not seek to touch a single     item in the 
State List.   All that       is     being   done  is   
that   a   Constitutional framework is being 
adopted,  and we are inviting the State 
Governments to pass actually legislations in 
their own Legislatures subject to the framework 
of     the     constitutional   amendment. 
Therefore, the legislation on the sub-    ject 
even if we have done  what Mr. 
Gurupadaswamy  himself  has   suggested, 
which is enacting a law of Parliament under 
Article 252 upon a matter     in the  State      
List, even that might     have amounted to an 
erosion in   the     basic structure, to an erosion 
of the concept of federalism in the  country. But 
the bona fides of the Government are clear that 
even we did not attempt to do that.   This is      
something that nobody really    sees properly.    
These Bills leave      the legislation on      the 
subjects in the State List to the States. We are 
not legislating upon any subject in the State  
List.   What we are doing is,      bringing about 
a constitutional    amendment     securing 
certain basic constitutional safeguards. 

Sir, before I go any further, what are the 
safeguards that we are trying to secure? To put 
it very briefly Sir, there are only three-. One, 
that regular, periodical elections should be 
held in the panchayati raj institutions and that 
panchayati raj institutions should not to be 
superseded on flimsy grounds. 
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Number two, the Scheduled Castes, the 
Scheduled Tribes and women who are 
gravely under-represented in the panchayati 
raj institutions, should be given protection of 
a constitutional mandate to see that there is a 
reserved percentage in every panchayati raj 
institution where they will be represented. 

Sir, the  concept of social justice is that these 
traditionally disadvantaged sections of society, 
women, the Scheduled Castes and the 
Scheduled Tribes, have to be given 
representation if our democracy is to be 
meaningful today. Sir, I do not understand 
what object tion  anybody could  possibly have 
to bringing   about  a      provision  in   the 
Constitution saying that in all      the 
panchayati raj institutions women, the 
Scheduled  Castes  and the   Scheduled Tribes    
shall   have a  basic  minimum representation-      
The       Constitution already secures these 
provisions as far as the Parliament and as far as   
the State Assemblies, and legislatures are 
concerned.   Why is it that in the case of  
Panchayati  Raj   institutions   alone only by 
way of a Constitutional protection to wimen      
and to Scheduled Castes and Scheduled 
Tribes?.   It    is only by way of a 
Constitutional protection can the rights  of 
women and of Scheduled Castes and Tribes      
be secured, because otherwise it is    my 
apprhension that    State Governments will 
tamper with these provisions. The intention of 
this Government in bringing about a     
Constitutional safeguard is to further social 
justice.   We want reservations for women  and 
for    the weaker   sections    of the    society    
to promote social justice in this country. The 
only reason why any State Government can  
possibly object and say that  there should be  
different yardsticks is because they want to 
exploit the policy of reservation for narrow 
'electoral gains. I want to ask you:   is a woman 
from Tamil Nadu or Bihar different from a 
woman in Bengal or Uttar Pradesh?    Is a 
Scheduled Caste or a person from the weaker 
section 

of the society      different in different !    States 
of the country?    No.    Women,     Scheduled 
Castes and Tribes and the weaker sections of 
the society are the   same all     over     the 
country.   They require the   same   protection.    
It    is utterly meaningless for   any State to say 
that  different yardsticks    should     be applied.    
This is only a way     of getting around the Bill.   
This is only the way of  running away from    
the provision which requires them to give 
mandatorily representation to women and to      
Scheduled Castes and Scheduled Tribes. 

The third point is that there should be proper 
financial devolution and proper devolution of 
powers from the State Governments to the 
Panchayati 

  Raj institutions. Again there have been oft-
repeated arguments that diffe-rent States have 
different conditions prevailing and, therefore, 
there should not be any uniform Bill. I want to 
reiterate that there is no uniform Bill. It has 
been left to each State Government to pass laws 
that are suitable to local conditions. All that has 
been insisted upon is a constitutional 
framework whereby no State Government can 
get away from the responsibility of holding 
regular elections- you cannot have a quarrel 
with that of securing proper representation for 
women and for Scheduled Castes and 
Scheduled tribes—you cannot have a quarrel 
on that—and a proper devolution of power. 
These are the real and only three basic facts 
which the Constitutional amendment seeks to 
place within the Constitution.      I 

  don't understand what quarrel any State 
Government, except .if their intentions are 
mala fide could possibly have to these basic 
provisions. 

Here I would Just like to make one reference 
to what Gurupadaswamy ] said. He said that 
under Article 240(3) the State has the exclusive 
power to legislate on the State List. This is 
obvious on the face of it. There is no argument 
over it and there is no quarrel with it. But I 
would like to remind him that under Article 
36.8 
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Constitution, the Parliament has the right 
to amend.   If I just read, for a, moment, 
Article 368 of the Constitution; 

"The power of Parliament to amend 
the Constitution and procedure thereof; 
Notwithstanding anything in this 
Constitution,, Parliament may, in 
exercise of the consti- tuent power, 
amend by way of addition, variation of 
repeal any provision of the Constitution 
in accordance with the procedure laid 
down in this Article." 

The powers given in Article 368 of the 
Constitution are sweeping, but nowhere 
are we going near the use of this power 
completely. All that has been done is that 
a framework has been established. under 
which the State Governments can 
function. 

To come back to the beginning after 
having dealt with what Gurupada-swamy 
Ji said, I just want to remind this House 
of two or three very important issues, 
which according to me, had been at the 
background of these two Constitutional 
amendments being before the House 
today. In the 42 odd years since 
independence, the system today in our 
country has become a strait-jacket. We 
have run out of steam; we have run out of 
ideas and we have run out of vision. 
There are volcanic pressures within the 
system heaving to come out and there are 
tremendous pressures from outside. It is a 
matter to our eternal credit that India 
stands like the last bastion of democracy 
when all around us, other countries are 
under military dictatorship or fascist 
regime. India stands as a bastion, as a 
tribute to democracy and this is to our 
eternal credit, Sir. At the same time, even 
in our country, our system is under tre-
mendous strain. Our democracy is under 
tremendous strain. Sir, you think for a 
minute that all over -the country, we have 
about 5000 elected representatives to 
represent 800 million people. Sir, if you 
take the total membership of the 
parliament and of 

all the members of the State Legislatures, 
you get only about 5000 elected 
representatives representing the - interests of 
800 million. Indians. Sir, as the Prime 
Minister said, how can democracy functon in 
such an unequal atmosphere?" There are no 
stepping-stones I quote; Between 80 crores 
and 5000. There is only patronage. There is 
only vested interests between 80 crores and 
5000, There are only power brokers between 
80 crores and 5000." Certainly, Sir, there can 
be no democracy if there is no way by which 
the legitimate aspirations of the people . can 
cross this vast divide and find proper 
expression among the 5000 people. The gap 
is impossible to cross. 

Then, Sir, we have given voting right 
to young people-right down to the age of 
18. At the same time, we have not given 
them even the semb-blance of a say in 
what their future is going to be, a 
semblance of a say in the system. There 
is no way in which leadership can 
develop among young people, can cross 
over this vast divide between 800 million 
and 5000 and really achieve something 
meaningful (Time bell rings). I will take a 
few more minutes. Therefore, the point is 
that with the passing of these 
Constitutional (Amendment) Bills and 
revitalising Panchayat Raj institutions, 
we will have suddenly 7 lakh elected 
representatives in the country and this is a 
far more meaningful way of nurturing 
participatory democracy in the country. 
The people will finally have a say how 
democray in the Country is being run  
and this is one of the major reasons why 
these two Billls are going to fulfil a long 
felt need in our country for democracy 
today. 
Sir, secondly, it is axiomatic that 

pragmatic planning has to be from  the 
grass-root level upwards.. Planning from 
the top is dangerous and completely it is 
down right foolish because from the top it 
can only be based upon incorrect 
assumptions, something upon assumption 
of a situation whtch we have no knowledge 
about, and if planning la 
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to come up from the grass-root level we 
have to nurture democracy and make sure 
that the concept of district planning is 
properly appreciated.Sir, it is again 
axiomatic today that as far as proper 
planning is concerned, the district is the 
optimum unit of planning. Sir, the block 
is the opti-mum unit for implementation 
and the Panchayat is the optimum unit to 
secure participation of the people. When 
you have these three concepts, the best 
way to secure district planning, proper 
implementation and participatory 
democracy is by the three-tier system of 
Panchayat which these Bills contemplate. 
This is the only way by which we can 
assure that there is maximum devolution 
and maximum democracy to the people. 
Since there is lack of time, I only want to 
make a passing reference to the problem 
of delivery systems which is another 
major reason why these Bills have come 
forward. So we know without going into 
anything political that the delivery 
systems in the country are so outdated 
and are so unresponsive to the needs of 
the people, that for any welfare scheme, 
80 per cent of the funds allotted get lost 
in the way and the real beneficiaries get 
only 20 per cent by the time they come 
round various levels of Government. Sir, 
revolutionary measures like Jawahar 
Rozgar Yojana see to it that the funds are 
transferred straight from the Centre to the 
Collector who is only a distributing 
agency and comes right down to the 
village Panchayat which has the power 
thereafter to decide what is best suited to 
local conditions and spend the money. 
This way, Sir, not only the people have a 
say in which direction they want to 
develop but also democracy becomes 
transparent. Sir, the moment there is 
some problem the moment something 
goes wrong, the village Sarpanch will 
have to answer to his villagers and there 
will be a change. This is the only way 
that you can make democracy 'responsive 
to the needs of the people. I do not want 
to say anything more about     Jawahar       
Rozgar      Yojana 
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becaue       of lack of       time. 
Sir, another important issue that I want to 
emphasise is that planning is not only district 
planning or pragmatic planning but to my 
way of thinking, it has to be integrated 
planning. We cannot let rural India alone 
prosper while we ignore urban India and at 
the same time, we cannot let urban India 
prosper by ignoring rural India. A holistic 
perception is needed to see the threat and I 
quote the Prime Minister, Sir,  that links the 
remotest hamlet to the largest metropolis It is 
only the recognition of the rural-urban 
continuance which will enable us to 
rationally plan the prosperity of all India. So, 
Sir, the -concept of these two Bills having 
been brought together in this House, is the 
concept of a united India. It is the . concept 
of India where we 'will not ignore one side of 
India while allowing the other to come up. It 
is the concept where starting from the top of 
the pyramid of the constitutional provisions 
right down every level of the pyramid the 
State Governments and various other 
provisions, the continuous threat that links 
urban and rural India, in economy,  adminis-
tration in human relationship, is constantly 
sought to be addressed right down to the base 
of the pyramid which dealg with the said 
needs and aspirations of every citizen of 
lndia. It is only in this way that we can 
enable india to strive confidently forward in 
a balanced democratic developed way into 
the 21st century. Sir, I just want to make a 
reference to what has been said by various 
speakers. I already referred to the attack and 
I do not want to take too much time to deal 
with it. Sir, I already referred to the attack 
which is being made today upon  these   two 
Bills by saying that they are a violation of the 
basic structure. The Chief Minister of 
Andhra Pradesh referred to this  as a savage 
attack on our federal polity  I think, I have 
demonstrated that it is in no way an attack on 
our federal polity  in  fact, 
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the Leaders of the Opposition much earlier in 
various report  suggested  these constitutional 
amendments. I have dealt with what Mr. 
Jayapra-kash Narayan had said. As I said, I do 
not want to go any further into what the 
Leaders of the Opposition have been saying. 

There is one more point that I wish to make 
which is the connection between urban India 
and rural India and the important concept of 
Nagar Pan-chayats which has been set out in 
these Bills. Sir, in urban India  the dynamics 
of development are con-stantly changing the 
demographic profile of modern  India. 
Increasing and fast developing urbanisation of 
India is a reality of today. As the hon. 
Minister was referring just now, today we 
have situation where one-fourth of our 
population lives in urban areas. We have 
3,301 urban settlements in the country. We 
cannot afford any longer to neglect these 
urban settlements. At the same time, we have 
to remember that every urban settlement 
needs the precious input of human capital that 
comes in from the rural areas and at the same 
time, there is absolutely no reason  in law, in 
equity or in justice why rural areas should be 
denied the basic civic amenities that are being 
given to the urban areas. 

Then again, Sir, the boundary between an 
urban area and a rural area is largely 
imaginary. The concerns of the people are the 
same. {Time Bell rings)... In just two more 
minute ' I will finish. The concerns of the 
people are almost the same Very often, what 
is supplied for the towns lics outside the limits 
of the towns in the rural area and very often, 
the produce of the rural area has to be sold 
within the urban area. Therefore, Sir, I 
welcome the provision in the Nagar Palika 
Bill where this issue has sought to be 
addressed—the question of when a rural area 
becomes an urban area. According to the Re-
gistrar General, Census  there are two or three 
qualincations that have 
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to be fulfilled, namely density of the total 
population, more than 400 and then whether 75 
per cent of the male population is engaged in 
agricultural labour or not. And thereafter, Sir, 
after fulfilling these statutory conditions, there 
are certain other ways by which a  rural area 
becomes an urban enclave. These distinction  are 
now not quite relevant as they  used to be at that 
time. Sir, we know that the British, our colonial 
rulers, conceived, even from Lord Ripon's time, 
of district administration of panchayatiraj, and 
particularly our municipalities, merely as  a 
means of giving civic . amenities to  the People. 
Certainly our colinial rulers were not interested 
in either democracy or development and this is 
why_  the 107-year-old structure which was set 
up at that time ceases to be relevant today. 
Today we are interested in converting these units 
of district administration into making  India a 
virbrant democracy. They have to be the instru-
ment of development. They have to be the 
medium of planning and therefore, the concepts 
today are completely different. Therefore, I wel-
come the idea of Nagar Panchayat which is, for 
the first time, being set out in these Bills. Sir, the 
Nagar Panchayat represents the transitional areas 
between the rural panchayat and the urban 
panchayat and  panchayat is a word that should 
be applied equally to urban and rural areas. The 
Nagar Panchayat will constitute a committee 
which will operate on both the urban and the 
panchayat limits and this will thereby bring 
about a harmonius construction by which the 
urban areas are not divorced from the rural 
hinterland and both the parts of India can go 
forward and develop into a healthy and vibrant 
economy. 

Finally, Sir, I want to make a brief 
reference to the question of urban poverty. 
The question of rural poverty has been 
addressed and the Jawahar Rozgar Yojana is 
an answer to that question of rural poverty in 
a large measure. 
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THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Please con-
clude now. 

SHRIMATI  JAYANTHI   NATARA-
JAN  The question of urban poverty, or 
the first time, has been addressed in  the 
Seventh   Plan.    The 'tremendous 
problems of the urban poor have been 
considered very deeply and very 
voniprehensively     by     the     National 
amission  on Urbanisation  and by various  
other agencies    which I will go into for 
lack of time.   The im-ortant issues  that 
have been raised  here are, in urban areas, 
poverty is inlli-dimensional. It is not just 
un-oyment,   but   underemployment. then 
there are other    considerations have also 
to be taken into    ac-ac- unt,  shelter     
status, whether they have housing or not  
the status of the mily  and the  status of 
the  migra-m.    Therefore, urban   poverty     
is alti-dimensional  in  character    and  
has to be tackled separately. There 
already some    programmes      for irban 
poverty which are being     un-rtaken  by      
the Central    Govern-ent.    But I would 
urge upon     the vntral   Government     to   
consider   a fully structured plan for    
urban  erty as much as they have    done r 
rural poverty and this plan should  into 
account    the   multi-dimen-unal 
character of urban poverty and , the fact 
that sometimes the pro-m should not be 
compounded   by leasing      greater 
migration    from ra) areas to urban areas 
and there-we have to     identify the rural 
90 per cent rural areas, where    ater 
inputs have to be given, more amenities 
have to be given     to people     so that 
mass   migration not take place from 
those areas     the urban areas and this is     
the way in whcih a balanced devest can 
occur. 

  Sir,     because  you pressed bell 

     THE VICE-CHAIRMAN (SHRI  
IRSHADBAIG):    Now     con- 
 

SHRIMATI JAYANTHI NATARA-
JAN  Finally, in conclusion, I just want 
to say that the main attack that this is an 
election stunt I do not think, has any 
validity to the intrinsic merits of the 
measure. Sir, the fact that it might be of 
some advantage to a political party 
during elections is not a criticism in any 
sense of the matter. The question is 
whether the issue is in national interest 
or not and this is the .only way by which 
we can determine the intrinsic merits of 
this measure. It is no answer to say that 
this is an election stunt. As a matter of 
fact, there has been an unprecedented 
consultation in this matter and I will not 
go in to it further. Finally, Sir, as the 
Prime Minister said, in these matters, the 
people are with us and those who are not 
with Us will have to reckon With the 
people. 

SHRI  E. BALANANDAN (Kerala): 
Sir, I rise to oppose these two Bills lock, 
stock and barrel. When I say that I am 
going to oppose, I have to give my 
reasons for that. Before going into my 
reasons, I want to refer to certain efforts 
made by the Government, and especially 
our Prime Minister, just before bringing 
this legislation. He has claimed that he 
was engaged in a manthan for long and 
Anally he has brought amnth for us. After 
a big manthan he has brought us amrith. 
He is sharing that amrith with this. august 
House. This is the claim made by the 
Prime Minister. Now let us see how he 
has done the manthan. The first stage of 
the manthan that the Prime Minister did 
was- that he held conferences with 
District Collectors. That was the first 
manthan. And you know whs those 
District Collectors are.  They are 
inherited for us from the British Raj. 
They are people who don't like people as 
such. And they were the people first 
consulted by the Prime Minister at the 
start of his manthan. Then he went to the 
other side. Here I have to say something 
about this manthan. Some reference was 
made by Balraj Mehta and it appeared   
in 
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the press. With your permission . I Would 
like to quote that paper report: 

"The Prime Minister was persuaded to 
lend a direct hand in putting forward this 
project for the revamping of the 
administrative system and structure after he 
was inspired by foreign consultants though 
they had dubious antecedents. 'The Module 
of Responsive Administration' drawn up by 
a  Ford Foundation consultant has been fol-
lowed with great devotion and is claimed to 
be part of a  wider effort for enhancing 
knowledge and skills of administration and 
management on preferred line  This 
involves a variety of foreign inputs, such 
as, training of trainers abroad and setting up 
institutions in the country, setting up what 
is called mental relations with the 
management programmes and institutiong 
abroad, to put in place a standard curricu-
lum, training material and faculty. The 
emphasis has. been shifted to training the 
inservice personnel, especially the IAS 
cadre, to become trainers." 

So, the first inspiration the Government of 
India got was from Ford Foundation experts... 

SHRI DIPEN GHOSH; Not Gandhi 
Foundation? 

SHRI .E. BALANANDAN; I don't know. 
So, for making dosa and MB we want 
expertise from Ford Foundation, from 
America. Therefore  for this panchayati raj  
the first consulta-tation was with the 
Collectors. These Collectors are to be sent to 
America for- training and they will come back 
here and train-the other Collectors. They are 
the trainers. And, Sir, they will train our 
Collectors to rule India! This is how this thing 
has come up. Therefore, the manthan started 
with the Collectors, not within India, but from 
outside  India.. .(Interruptions). 

THE    MINISTER OF    STATE    IN THE    
MINISTRY    OF    COMMERCE (SHRI P. R. 
DAs MUNSHI)  Sir    if the honourable 
Member yields, I  can say something.    
Manthan and    amrit have positive effects.    
The effect    of taking this amrit now is that a 
particular Chief Minister  who  never    un 
furled the    National Flag    all these   years has 
now agreed to hoist the National Flag.    This is 
the result.    The Chief Minister has finally 
agreed    to do that which he refused to do 
earlier This is the result of taking this amrit. 

SHRI E. BALANANDAN; Mr. Vice-
Chajrman, Sir, the honourable Minister wants 
to be educated on some subjects, I think. I 
shall try to do ' that with my humble ability. 
At the same time  let him keep quiet for some 
time. 

The second thing that he hag done is to meet 
the State Secretaries and the secretariat officials. 
They are all democrats in the country. The 
Secretaries were called and the Prime . Minister 
discussed with them. Then the Prime Minister 
called the representatives of the Panchayats. Sir, 
in our system, under the Constitution, we have 
th Central Government and we have the State 
Governments, all elected by the people and by 
nobody else, elected by the people themselves. 
The Central Government and the State Govern-
ments are elected by the people. They ! have an 
equal status. Anyhow, let  us forget this aspect 
for the time being. He convened a Panchayati 
Raj meeting.' What is that meeting? I do not 
want to say  much on that. Democracy, has 
become a fashion, of late, with the leaders of the 
Congress (I) Party and that is why they are loud 
in claiming that though they are not practising 
it. They are shouting loud about democracy 
because they are new converts to it. Therefore, 
they will talk loudly about it. Now, to this 
Panchayati Raj meeting, about two thousand 
people were called and the Prime Minister ex-
plained something and then.... 

AN HON.  MEMBER:     They    then     
clapped! 
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SHRI E. BALANANDAN;  ...they say "Yes" 
to it and go away.    They shout "zindabad" 
"and the discussion i3 supposed to be over!    
This ig how the consultation  is  held.  The 
Prime Minister of the country did not   consult 
the    State      Governments.    He called for a 
meeting.    But they were not given the Bill nor 
were they given the proposal earlier.   They 
called for some kind of    a fake     consultation 
Which has been made and that is the only  
thing  that  he  has  done.    How should  the  
Government  consult,  the Government which 
says it ig serious to implement democratic 
reforms? It should consult us, the people who 
are having experience in the field     that is, the  
Chief Ministers.    We are not novices and we 
know what Pancha-yati Raj is.   We have 
implemented it in the States where we are in 
power. Thereforej what I say is that before 
trying to      implement  it,  the  Prime Minister 
should have found time    to discuss-this with 
the Chief Ministers. This has n0t been, done and 
this aspect has been ignored.   But he is 
claiming that the manthan has been done and 
amrit has come out of it.*   How    can you get 
amrit?    You      can only get poison out of it.   
You did not consult the Chief Ministers.    It 
should have been done.   No democratic 
procedure has .been followed.    This is the flrsf 

point that I would like to make. 
5.00 P.M. 

 

 

 
SHRI     E.    BALANANDAN;    The Prime 
Minister has  gone  on    record that West 
Bengal,    Andhra Pradesh, Karnataka, 
Maharashtra and Tripura were having     
Panchayati Raj,    that Panchayats were there.    
And before going to the other thing, I must 
refer, with  your permission, to the    latest step 
that the Congress (I)    Government has taken to 
kill one °*   'the best Panchayati  Raj  systems    
which prevailed in Tripura, a small State. They 
dissolved the Panchayats.      All elected bodies 
were removed. Seven hundred and four 
Panchayats    were there.   They were elected on 
the basis of 18 years of age, election within five 
years was stipulated and all the Panchayats were 
given the rights     and privilegea which the 
Government. of India wanted.   Fifty per cent of 
the resources were being" handled by the 
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Panchayats there. When the new 
Government came into power, the first 
they step they took wag to  

AN HON  MEMBER; Congress Go-
vernment. 

SHRI E. BALANANDAN; I would 
like to quote the Indian Express, with 
your permission. The report in the Indian 
Express from Agartala reads like this: 

"The first major decision taken by 
the Congress (i)  Tripura Upajati Juba 
Samity (TUJS) Government after it 
captured power in February last year 
was to supersede the various elected 
bodies like the boards, cooperatives 
and the 704 panchayats in the State..." 

» SOME  MON.  
MEMBERS:   Shame, shame,    
(Interruptions) 

SHRI E.  BALANANDAN:   Then: 

"...These organisations were  replaced 
by nominated members belonging to the  
Congress (I), which even left its coalition 
part-ner, the TUJS, disappointed. The 
haste with which the panchayats were 
superseded left no body in doubt over the 
intentions of the new Government. The 
Left Front Government, which had 
remained in power for about a decade in 
the State, deserves the credit for intro-
ducing secret ballot for panchayat 
elections. The coalition government first 
took a decision to reduce the term of the 
panchayats, about 7,0 per cent of which 
were controlled by the Left Front, from 
five years to   four years  

(Interruptions) 

 

 

 

SHRI SUKOMAL SEN: The Minister 
gets up every moment. What is this? 

SHRI E. BALANANDAN: Sir, I can 
understand the Ministers getting up. That 
is not my mistake. It is their mistake. It is 
their own creation, I am referring to 
facts. I am not making any allegations. 
The facts may be unpalatable to them. 
They can see that their position is wrong. 

Now I come to the point. What have 
we done in West Bengal? Is there a 
separate Constitution in West Bengal? Is 
there a special Constitution in Andhra 
Pradesh? Was there a separate Consti-
tution in Karnataka? The Constitution is 
the same as it exists today. Put we were 
having Panchayats in West Bengal and 
50 per cent, of the resources of the State 
are spent through the Panchayats alone. 
What 
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more devolution of power do you want? 
Therefore, the question is as to why all these 
constitutional things are toeing talked of 
today. You have been sleeping for the last 
40 years. You were sleeping. Your State 
Governments were riot doing anything. And 
we are going to be' penalised for it. The 
State Governments under your conrtol were 
not taking proper democratic decisions and 
giving powers to the people. That is why 
you are doming forward with this kind of 
constitutional amendment now. I showed 
you that the Pan-chayat have been 
functioning properly in different parts of the 
country even without this constitutional 
amendment.    That is the first point. 

Now I come to the Constitution itself. 
My friend, Shri M. S. Guru-padaswamy, 
has referred to the constitutional position. 
I find that many legal pundits are their on 
that side and it seems that they will be 
talking in the last. Their legal position 
will be the last in this House because 
they will be speaking last. At the same 
time, I would say that we are having a 
federal Constitution which has many 
unitary tendencies. The powers have 
been divided between the Centre and the 
States. We are having a State List, a 
Centre List and a Concurrent List. You 
are changing the fundamental or basic 
framework o. . the Constitution. The 
Pancha-vats, corporations, etc. are in 
Entry 5 of Seventh Schedule, II List. 
Therefore, it is the prerogative of the 
State Government to legislate on the 
subject. Now, you are taking that away. 
That is why we say that you are going 
against the fundamental position of  the  
Constitution. 

Sir, somebody was telling about article 
40 It was inserted as an amendment 
brought forward by Shri K. Santhanam 
which was article 31-A in the Draff 
Constitution. That amendment which 
was not in the initial draft of the 
Constitution was adopted by Dr. B. R. 
Ambedkar. Sir, I am quoting again with 
your kind permission what  Shri 
Santhanam     said 

in the House. It relates to the Con-
stitutional or legislative competence. I 
quote: 

"What powers should be given to a 
village panchayat, what its areas 
should be will vary from Province to 
Province and from State to State, and 
it is not desirable that any hard and 
fast direction should be given in the 
Constitution. I think, the same must be 
left to the Provincial Legislatures." 
That is the State Governments. 

Sir, I would also like to quote what Dr. 
Ambedkar said. While moving for the 
adoption of the Draft Constitution in the 
Constituent Assembly, Dr. Ambedkar 
said; 

"The  basic  principle   of federalism is    
that    the   legislative   and executive    
authority  is  partitioned between the 
Centre and the States, not by any law 
made by the Centre, but by the 
Constitution itself. This is what the 
Constitution does. The States under our 
Constitution are in no way dependent 
upon the Centre for their legislature or 
executive   authority.    The Centre and 
the    States    are    co-equal    in this 
matter    The chief mark of federalism lies 
in the partition of the legislative  and  
executive  author between the Centre and 
the States by the Constitution.   This   is    
the principle embodied in our Consti-
rution.    There can be no mistake about it.   
It is therefore wrong to say that the States 
have been placed under the Centre.    The 
Centre cannot by its own will alter    the 
boundary of that partition, nor can the  
judiciary." This is what is said by Dr. 
Ambedkar.    No authority equal to him 
can be    cited for this kind of a subject. 
Therefore, Sir,  it is evident that the 
Government  of India,    by    bringing, 
this legislation is trying to transgress the  
right of the States, and we are ' 
completely   against   it.     This    taking 
away    of    rights   of the States  goes 
against  the  federal  structure  of  the 
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[Shri E. Balanandan] Constitution and, 
therefore, it is against the democracy too. 
Now, you want to give more powers to the 
Panchayats. My friend, Mr. Guru-
padaswamy, was saying that so many 
declarations have been made by you  but 
none is implemented, Shrimati Jayanthi 
Natarajan was telling us about the 
economic position of the rural India. And 
she wanted to improve the conditions of 
the urban people too.  How can we do it, 
Sir? By Simply making Panchayati Raj 
legislation, simply rural India and India as 
a whole cannot be developed.  cannot be 
developed without undertaking land 
reforms seriously. If you give land to the 
peasantry, they can stand on their own 
legs. That is the basic point. What was the 
experience for the last 40 years about land' 
reforms in our country?. Sir, with your 
permission I have to . give some statistics 
here. According to the statistics presented 
by the Union Government, the picture on 
redistribution of surplus lands is dismal. In 
1967 the Mahalanobis Committee 
estimated tha,t with a ceiling of 20 acres 
per family, about 6.3 crore acres of 
surplus land would be available for 
distribution among the landless and poor 
peasants. The Committee had taken into 
account'ail the surplus, fallow, waste arid 
be-nami lands. 

The 1987-88 annual report of the 
Ministry of Programme Implementation 
has vividly brought out the gap between 
precept and practice. .Till ' March 1988, 
only 78 lakh acres of land had been 
declared surplus. Of this only 58 lakh acres 
had been ac-quired by the State 
Governments and 45 lakh acres actually 
distributed. The reasons put forth by the 
Governments for non-distribution of 
surplus lands are many. But the distributed 
land represents only 1.25 per cent of the 
total cultivable land in the country. 

Sir, we are .talking of panchayati raj, 
giving powers to panchayats. But if 
panchayat pradhans at the present 

stage are not able to give land to foe 
peasants, we know what will happen. We 
know many leaders of the ruling party 
Who are owning 2,000 hectares of land 
in their own names or in Benami names. 
We kno that in many situations like this 
they will be controlling two panchayats 
or three panchayats or five panchayats by 
their financial powers. Therefore, if you 
are interested in democracy, this is • the 
first thing on which you must take action 
but you are not doing anything. Now, 
what is your attempt? Your attempt now 
is to take away the rights of the States. 
As I told you the Central Government 
wants to do what? The Central 
Government wants to ignore the States. It 
wants to be directly in touch with the 
Collectors. They Want to ignore the 
States. They want to give a go-by to the 
States. There fore, the total attempt of the 
Govt, of India by bringing in this 
legislation is to take away the rights of 
the States Government. State Gov-
ernment goes, means what. I want the 
Government of India to spell out. 

If they are interested in devolution 
    of power,  as they    must    do,    they 
must give more powers to the States. 
And the States can give more powers 
to the districts and panchayats. That 
    should be the approach.   Instead you 
are asking the State Government to 
'    give more powers to the panchayats 
and you  are keeping all the powers 
in your  own hands.    Not only that. 
    The  State  Governments, .their  Chief 
    Ministers   and  the State Legislatures 
are ignored  and  only collectors  and 
officials  are  recognised.    This  is  the 
method which is being followed  and 
tried  to  be  put  into   practice.    This 
we have to oppose tooth and nail. 

Therefore, Sir, at this stage I declare 
that we are going to oppose this Bill.    
Thank you. 
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SHRI PARVATHANENI UPEN-DPtA: Mr. 
Vice-Chairman, Sir, I rise to oppose these two 
Bills because these are not meant to strengthen 
the Panchayati raj, but are meant only to 
perpetuate the 'Rajiv raj' in this country. At the 
outset, let me make it very clear that we 
welcome any genuine move to decentralise the 
administration, strengthen the panchayati raj 
and give more power to the people, but the 
present Constitutional amendment is not the 
correct way of going about it. We are also 
committed to holding elections within the 
panchayati raj institutions regularly every five 
'y^axs. If that had to be giyen a constitutional 
cover, probably that could have been under-
stood, .they could have brought in only that 
amendment in the Constitution. Articles 83, 
172, 326, 327 and 328 speak about Lok Sabha 
and Assembly elections. Similarly, an article 
could have been added to give constitutional 
cover for the election to the panchayati raj 
institutions also. And the rest should have 
been left to the State Governments to decide. 
Why are we opposing these Bills? 
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SHRI V. NARAYANASAMY (Pon-
dicherry); You are opposing these Bills as a 
member of the National Front? 

SHRI PARVATHANENI UPEN-DEA: 
What is this silly question? Don't put Billy 
questions. It is a question? Put some 
intelligent' ques tion. 

SHRI V NARAYANASAMJT: You are 
acting like childish people without coming 
to a consensus on this issue. 

SHRI H. K. L. BHAGAT: I will request 
my colleague not to put any ambariassing 
.question tp him. 

SHRI PARVATHANENI UPEN-DRA: 
Thank you very much. Mr. Vice-Chairman, 
why are we opposing these Bills? on what 
grounds? Our* opposition is on ethical and 
constitutional grounds. We are also opposed 
to these Bills because we are convinced that 
these are guided by political considerations. 

Sir, the motive behind the whole 
exercise, making its appearance as it 
" does on the eve of the nation-wide 
elecions, is quite transparest. The 
ruling party is not at all worried 
about the propriety of bringing such 
major changes in the Constitution at 
the fag end of its term. We are all 
aware that these Constitution Amend- 
men Bills, even if they are passed, 
require ratification by half of the 
State Assemblies and after that the 
President's assent required. Then 
you are giving one year's time to the 
State Assemblies to modify their exist 
ing Acts. All this will take us to 
either end of 1990 or 1991. Why 
is this Government, which has almost 
reached the end of its mandate, rush 
ing through these Bills at this stage? 
Everybody can understand the mo 
tives of these people. 

Another thing is, why did I say that on 
ethical considerations We are opposing 
these Bills? Becacse Pancha-yat Raj was a 
national mandate during our freedom 
struggle.      It is 

one subject on which we should secure 
a national consensus because basically 
nobody is opposed to strengthening the 
Parichayat Raj or the concept of 
Panchayat Raj. Unfortunately, the whole 
effort has been reduced to a p litical 
gimmickry, guided by partisan 
considerations . The Balwantrai Mehta 
Committee made its recommendations 
about three decades ago, the Asoka, 
Mehta -Committee about 12 years ago. 
But why has this Kumbhkarana woken 
up suddenly in 1989', at the end of its 
terra, shouting "Panchayat Raj, 
Panchayat Raj, Panchayat Raj" like a 
Vedic mantra. It is showing an indecent 
haste in rushing through this legislation. 
The legislation itself is very hastily 
thought of and badly drafted. If you see 
the Nagarpalika Bill, you know what 
type of drafting has-gone behind this. It 
confuses the whole situation as regards 
Panchayat Raj in the country. As regards 
the Bill, which is inexpedient and 
unwarranted, I only quote what my Party 
Tre-sident has said: 

"It is unnecessary and improper for the 
Centre to impose a uniform rigid model 
for all the States since every State 
Legislature is constitutionally 
empowered to develop a model 
appropriate to the state of social and 
economic development which it has 
attained and consonant with the athos of 
its Culture." 

"It should have complete freedom to 
determine the pattern and structure of its 
local self-governing institutions, the 
extent of devolution of powers and the 
quantum and the type of resources to be 
made available for their development and 
welfare activities-. If the Centre s 
genuinely solicitous about the working of 
the PR institutions, it can be more 
generous in its grants to the States 
without making any political capital out 
of it." 

Mr. Vice-Chairman, Sir, as I stated in 
the beginning I oppose this Bill, apart 
from on ethical grounds, on Con- 
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[Shri Parvathaneni Upendra] 
stitutional grounds also. It is a very 
deliberate, premeditated and savage 
attack on the Constitutional autonomy of 
the States and the federal nature of our 
polity  The amendment goes against the 
spirit of federalism, the division of 
powers between the Centre and the States. 
'As friends have already pointed out, 
Panchayati Raj is in the State List, and the 
Centre has no authority to tamper with 
this power and amend the  Constitution in 
this respect. 

They may say about the Directive 
Principles. They also say, under, article 
40 "State" means both the Centre and the 
State Governments and therefore, they 
have also a responsibility to look after the 
welfare of the Panchayati Raj institutions. 
In this connection, what Mr. 
Santhanam—who introduced this 
amendment—said, was quoted by Mr. 
Balanandan, and I think it is worth 
quoting again. What he actually said is: 

What power should be given to a village 
panchayat, what its area would be and 
what the functions should be, will vary 
from Province to Province and from State 
to State. It is not desirable that any hard 
and fast direction should be given in this 
Constitution. I think these must be left to 
the Provincial Legislatures ." 

That is what Mr. Santhanam, who 
introduced this part in the Constitution, 
had stated. My predecessor speakers have 
already said that these amendments 
change the basic structure of the 
Constitution itself and they go against the 
Supreme Court judgment in this regard. 

Now, two new Schedules are proposed 
to be added, the Eleventh Schedule and 
the Twelfth Schedule which, in effect, 
mean that you are introducing a three-tier 
Administration in the country. In this 
connection            would      like  to   
quote 
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article 1 of the Constitution. Article 1 of the 
Constitution defines what India is. Sub-
clause (1) of article 1 states; 

"India, that is Bharat, shall be a Union of 
States. 

It does not say that India shall be a Union of 
a Federal Government, States and local 
bodies. Unless Article 1 is amended, a third 
level of Government cannot be introduced 
through these Constitutional amendments . 

Then, I would also say that this legislation 
which is sought to be pushed through 
Parliament is a colourable legislation. In 
this connection I would like to quote an 
eminent jurist, one former Chief Justice of 
the Delhi High Court, Justic Rajinder 
Sachar. quote: 

"The scheme   of the  Constitution and the 
distribution of the Legislative Lists clearly 
show that Parliament   is   incompetent     
to  legislate        with  regard to panchayats.    
There is no legislative entry with regard to 
panchayats in the Union List, that is. List I.      
The purported exercise of power by 
Parliament, to legislate on the subject of 
panchayats is really  a  fraud   on  the     
Constitution and is  a colourable piece of 
legislation .     The legislation with regard 
to PR, now sought to be passed by 
Parliament, would  be  a  nullity as being 
an Act passed by a Legislature without the 
legislative competence.      It is no     part of 
the duty of the     State Government to 
carry out either the provisions of a void 
legislation  or any of the directives issued 
by the Central Government in pursuance of 
such a void legislation purporting to be 
under article 256," 

"The constitutional amendment is in 
exercise of the constituent po-wer under 
Article  368. But, as it is not amending the 
State List, it will remain a useless, 
decorative amendment." 
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Now what is the necessity for these Bills? 
In the existing Constitution itself the States 
can delegate powers to the panchayat bodies. 
The am-pldtiilde of the powers) under entry 
(5) of List II of the Seventh Schedule of the. 
Constitution is very wide. The States can 
delegate powers to the panehayati raj 
institutions. They have already done it 
through State Acts. Otherwise, they could not 
have done it. If they had no power to delegate 
to the panehayati raj institutions, how could 
Andhra Pradesh, Kamataka, West Bengal and 
other States pass those legislations delegating 
powers to the panehayati raj institutions? That 
itself shows that this Amendment is 
superfluous. 

In AIR 1954, Bombay, page 261, AIR 
1956, Orissa, page 7 and AIR 1957, 
Andhra Pradesh, page 393, it has been 
held that the power under entry 5 
of List II is of the widest amplitude, 
and the State can also confer such 
powers that it possesses on local au 
thorities, including the power of taxa 
tion within the limits of List II for 
the purpose 01 local government and 
also for election to local authorities. 
Therefore his is a superfluous legisla 
tion . 

In fact, as my friend has suggested, they could 
have taken the opinion of the Supreme Court in 
this regard under Article 143 regarding the con-
stitutional validity of this legislation. 

Now I come to another point  What would 
he the effect of this legislation on the Centre-
State relations? Sir, under the fig-leaf of the 
slogan of "power to the people" with all the 
accompaniment of a flowery rhetoric a lethal 
blow is being delivered on the autonomy of 
the States, and a basic feature of this 
amendment is the mistrust of the State 
Governments. Also it is clear that the Centre 
does not trust the States to function within 
the powers delegated to them. I would, like to 
quote a  letter written by our Chief Minister 
to the Prime Minister on May  17, 1989.     I 
quote; 

I  have to confers that I am very sceptical, 
indeed apprehensive, about your 
interpretation of the nature of the 
Amendment. Instead ' of being 
constitutionally and conceptually independent 
in legislation and accondtable solely to its 
own electorate, the State Legislatures and the 
State Governments are now sought to be 
reduced to mere instruments of 
implementation of whatever is mandated in 
the proposed Amendment., Instead of 
strengthening the resources and authority of 
the State Governments and helping them to 
promote democracy at the district and sub-
district levels, an impression is being sought 
to be created through the proposed 
Amendment that local self-government has to 
be -rescued by the Cen- 

 tral Government from the clutches of the 
State Governments. Instead of recognising 
and strengthening the holistic nature of the 
State adminis-tation, a dangerous and 
illusory schism is sought to be created bet-
ween the State and sub-State levels of the 
Government This I must point out, may have 
very serious consequences for the internal 
political  and     emotional     integrity  and 

       homogeneity of the State." 

Mr. Vice-Chairman, Sir, the track record of 
this Government clearly shows that they have 
been continuously encroaching upon the 
powers of the States, and this is one more in-
stance of such diabolical attempts. 

Then, a point has been raised that they are 
talking about devolution of powers from the 
States to the pac-chayt bodies, but what" 
about the major question of devolution of 
power from the Centre to the States. They 
are not talking about it. Whenever we raise 
that question, they are silent. We have also 
seen even in small things like amending the 
terms of reference of the Ninth Finance 
Commission, what attitude this Government 
has taken.     We can understand, 
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(Shri Parvathaneni Upendra) 
by the Sixty-Fourth and the Sixty-Fifth 
Amendments now before us they 
generously re-allocate the subjects and take 
them away from the States and give them 
to the panchayat bodies. But unless the 
powers from the Centre are developed on 
the State it is all- meaningless The Prime 
Minister has referred in the other House 
and also outside to the recommendations of 
the Ashoka, Mehta Committee telling that 
the Ashoka Mehta Committee itself had 
recommended these things. Para 6 in 
Chapter Hi of the Asho,ka Mehta 
Committee's Report was quoted. But 
preceding that there is Para 5  in the same 
Chapter, which I would like to quote from 
the Ashoka Mehta Committee's Report.      
I quote: 

"It has been argued that the logical 
corollary of treating Panchayati Raj as an 
imperative is the need of greater devolution 
of functions of authority from the Union to 
the State  level. While ,we are not 
competent to say what should be the 
pattern of distribution of powers between 
the Centre and the States, our 
recommendations about the transfer of 
substantial quantum of powers from the 
State Governments to the local bodies have 
implications on the existing scheme of 
distribution of powers between the Union 
and the States, which should require a 
detailed, but separate, consideration 

Then another question arises is: Is the 
uniformity which is being suggested in 
these Constitutional amendments desirable 
Or not  As you all know , every State has 
got its own peculiar problems, priorities, 
respurce levels and capabilities. So, there 
cannot be any uniformity. The booklet 
circulated by the Government of India 
itself shows each State has got its own 
pattern. Ten States have got one type of 
Panchayati Raj institutions; four States 
have got some other system;      Even 
among the ten States 
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 there are various differences. Is it necessary or 
desirable, to try to bring about a  uniformity 
through this Bill Once it is put in the 
Constitution the States are bound to accept and 
they have to follow it. That is your intention 
and you are threatening in-vocation of Article 
356 also if it is not done. That means what you 
are  trying to do is to undo whatever is there in 
the States already and you are trying to impose 
a uniform pattern, which is not at all desirable 
and is, rather, dangerous. 

Of course, in one of  the Bills Pan 
chayati Raj Bill you have removed 
most of the references to "Governor", 
but in the second Bill with a vengeance 
you have put "Governor" in every al 
ternate line. Bhajan Lal Ji very 
correctly said "Governor" means Gov 
ernor acting  on the advice of the 
Council of Ministers. But we have 
got practical experience how Gover 
nors are behaving nowadays—whether 
they are going by the advice of the 
Council of Ministers or are trying to 
show they have got discretionary po 
wers. If you are sincere and 
genuine, why put Governor? You 
could have put "State Government". 
There is nothing constitutional in 
what you are suggesting there. It is 
a local arrangement. 

SHRI JAGESH DESAI; AH the orders are 
given in the name of Governor in all the 
States      (Interruptions) 

 
SHRI PARVATHANENI UPENDRA; Sir, 

another thing is being said: Where is the 
Centre interfering? The Centre is hot 
interfering. Everything has been left to the 
State-Legislatures. What is left to the State 
Legislatures. We have seen the Bill. They 
have given the complete pattern of the 
proposed Panchayati Raj institutions what 
should be done and what should not be done. 
Nothing has been left for the State 
Governments except to follow. On top of it 
you are threatening,—Mr. Shiv Shanker has 
threatened in the other House that Centre      
will invoke President's rule 
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if the States do not follow. Even 
today he said that. Therefore, that 
means the States will be compelled 
to follow. As I said already, diffe 
rent types of Panchayati Raj institu 
tions are there in various States. Al 
ready elected bodies are there in a 
number of States. Their terms
 i
s 
therefore two years, for three years, 
for four years or whether it is. Now, 
you want the State Govenments to am. 
end their acts, abolish all those 
institutions which are already func 
tioning efficiently and introduce some 
pattern which you think is the best 
for the whole country. You are 
prescribing a medicine for us and you 
say this is the best and we should 
swallow it. But we are not pre 
pared to swallow it whatever may be 
your threats. Suppose the State 
Legislatures refuse to accept these 
things. I have already said it is
 
a 
colourable legislation. It has no validity. 
It will be challenged in a court of Jaw 
and that it will be struck 
down. Therefore, you cannot compel the' 
State Governments to follow any 
uniform pattern. 

Now, I come to another aspect. What 
are the political motives of this Gov-
ernment in bringing these bills now in 
such a hurry apart from a diabolical 
intention of usurping whatever powers are 
left with the States? That is one thing. And 
the second thing is, in the States they want 
to create some mini-administrative units 
which will come into conflict with the 
State Governments, so that through 
schemes like Jawahar Rozgar Yojana and 
other funny scheme, you can directly fund 
units and bring a perpetual conflict 
between these units, and the State 
Governments. It will lead to anarchy, That 
means you are aiming at an anarchy by 
passing the State Governments, trying to 
deal with sub-State units there. You are 
trying to bring a  kind of anarchy, in the 
administrative set-up there. 

The Government also says: "We. are 
very keen to ensure; timely elections". I 
am only amused    when    a 

party which has not held its organi-
sational elections for decades, which has 
no membership, that party is speaking of  
democracy and regular elections... 
(.Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG)  Don't speak 
about the party... (Interruptions)... 

SHRI PARVATHANENI UPEND-
RA-. Now, everything is nomination in 
their scheme of things. We have shown 
our sincerity by holding regular elections. 
Nobody can blame us that we are not for 
regular elections but what is the track 
record of your Government? I have with 
me a parliamentary unstarred question 
No. 2429 dated 21st .July, 1989 
answered in the Rajya Sabha by our 
friend, Mr. Janardhan Poojari. It gives a 
statement of elections held at the district, 
middle and the lower levels. He gives all 
the details of the Congress (I) States 
when they have held the elections last. In 
Bihar lower level elections were held in 
1978, middle level election in 1979 and 
the district level in 1980. Then, you have 
got Himachal Pradesh—upper Ivel 
elections in 1971, 1971, Then, you have 
Maharashtra— the district level elections 
were held in 1979 and you have 
Punjab—the. district level elections were 
held in 1975, middle level elections in 
1975 and the lower level 1983. In 
Madhya Pradesh, 1983 was the last 
election. It was like this, the list of 
Congress (I) States which have defaulted. 

SHRI JAGESH DESAI: It has been 
held recently in Maharashtra. 

SHRI PARVATHANENI UPEND-
RAI do not know. This is the answer 
given by your Minister. He may correct 
it. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADEAIG): He is 
correcting you. 

SHRI DIPEN GHOSH: Let the Min-
ister correct the reply. 
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SHRI VIRENDRA VERMA: No Zilla 
Parishad elections were held for the last 
11 years. 

SHRI PARVATHANENI UPEND-
RA: Mr. Vice-Chairman, funnily the 
Government of Orissa and Maharashtra 
also taking advantage of these' Bills have 
postponed the elections which have 
already been scheduled. Our friend has 
mentioned about Tripura and I came to 
know yesterday—Mr. Lai Denga met me 
here. He said that in Mizoram, a few 
days back 156 Panchayats have been 
superseded by the Congress 
Government. 

SHRI DIPEN GHOSH: Let Mohsina 
Kidwai make a not a of it. 

SHRIMATI MOHSINA KIDWAI: 
That is why we have brought forward 
these Bills. 

SHRI PARVATHANENI UPEND-RA: 
This is the concern they are showing for 
Panchyati Raj  (Interruptions)  .There is 
another interesting incident—relating to 
the Kar-nataka Panchayat Raj Bill. The 
Karnataka Government, the non-
Congress Government soon after it cams 
to power, sent to the Central Governmen 
its Bill for President's assent in 1983. Do 
you know how long they kept in here? 
Till July, 1935. For two years they kept it 
here, a progressive legislation adopted by 
the Karnataka Legislature. They kept for 
two years without giving the consent. 
6.00 P.M. In Andhra Pradesh, we have the 
most model legislation on the Pan-
chayati Raj institutions... (Interruptions).. 
. <. SHRI D. B. CHANDRE GOWDA 
(Maharashtra): Upendra Ji, lutimately the 
Minister had to say that he would go on 
hunger strike. 

SHRI   PARVATHANENI   UPEND-
RA: Yes, Mr. Nazir Sab was the Min- 

ister. He had to threaten that he would go 
on hunger strike in Delhi unless the Bill 
was given President's assent. And in 
Andhra Pradesh, we have a very model 
legislation on Panchayati Raj institutions 
to which the Prime Minister also referred. 
Of course, he mixed up so many things as 
usual. But it is a very model legislation. If 
I have got the time, I would have 
enplained how progressive it is. But the 
Congress Party opposed it in Andhra 
Pradesh. They did not want the Mandal 
system which takes administration nearer 
to the people. Now, today, three-fourths 
of the superseded or abolished Panchayati 
Raj institutions are in Congress-ruled 
States. Why don't you hold the elections 
in Delhi, in the capital? Why you are not 
holding elections to the Metropolitan 
Council. You show your concern for 
timely elections in far away villages and 
there is no election in Delhi in spite of the 
demand of the people? 

Therefore, Mr. Vice-Chairman, Sir, I 
have got three conclusions why they are 
doing it. One is to take dubious credit 
giving power to the people that won't 
help them. Our friends have said, the last 
straw they are catching because all the 
slogans are over. Garibi Hatao, Bekari 
Hatao, all hataos are over. Now, it is the 
time to hatao you. Now, they want some 
slogans-power to the people—. and 
suddenly it comes there. Therefore, that 
is one thing. They have nothing... (.Intert-
wption)... This one slogan they want. 
Another thing is, since the non-Congress 
(I) States have already implemented this 
scheme, show one up manship Oh, we 
are bringing a constitutional amendment; 
it is a progressive legislation" and all that 
to show to the world that they are doing 
something extraordinarily wonderful. I 
was shocked when the Prime Minister 
mentioned that seven lakh new people 
will come into the fold of self-
Government scheme. What new people? 
These sarpanches and panches     were 
there.      Where new 
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people are coining from? You have 
not held elections. The posts were 
there. What is new? Where from 
seven lakhs new people are coming? 
(.Interruptions)... I can understand 
the Prime Minister is ignorant of the 
rural structure. He may not be 
knowing what is sarpanch and panch 
and all that. (Interruptions). And 
the third conclusion which I reach is, 
because the non-Congress (I) Gov 
ernments are implementing this 
scheme effectively and they are 
getting strengthened in the rural areas 
through these Panchayati Raj institu 
tions, you destroy them completely. 
... (Interruptions)... Therefore, I 
have no time.        (Interrup- 
tions) ... Mr. Jagesh Desai, please sit 
down. Don't disturb me. Sir, why you 
allow him every time? It is not proper. 
Every time he gets up... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG); Please sit 
down. Please keep silence, (Inter-
ruptions) ... 

SHRI-M. M. JACOB: He is afraid of 
the people in the Panchayats... 
(Interruptions).. .If power is given ... 
(Interruptions) ... 

SHRI PARVATHANENI UPEND-
RA I an disturbed in my thought. I speak 
and they get up every minute. What is 
this? I do not disturb anybody like this 
except the Ministers ... (Inteftuptions)... 

SHRI PARVATHANENI UPEN-DRA: 
Now, they mentioned about the power... 
(Interruptions). 

SHRI V. GOPALSAMY: Up to what 
time are we going to sit? 
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THE VICE-CHAIRMAN:  (SHRI 
MIRZA IRSHADBAIG): Beyond six: 

SHRI PARVATHANENI UPEN-
DRAI can continue later. 

SHRI MURASOLI MARAN (Tamil 
Nadu)  You can have it day-after-
tomorrow,  (Interruptions). 

SHRI PARVATHANENI UPEN-
DRA: I have got anothtr 20 minutes' 
time. I can continue day-after-tomorrow, 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG)  Up to 6.30 P.M. 
we can sit.    (Interruptions). 

SHRI M. M. JACOB: This side is also 
here. Mr. Vice-Chairman, please ask us 
till what time we want to continue: 
(Interruptions). Let Upen-draji continue 
his speech and complete and then give us 
a chance also to reply to him. Then we 
can adjourn (Interruptions), 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Let Mr. Up-
endra complete his speech. 

SHRI PARVATHANENI UPEN-
DRA: Mr. Vice-Chairman, small doses 
will be better. They cannot bear any 
longer.   (Interruptions). 

THE      VICE-CHAIRMAN       (SHRI 
MIRZA IRSHADBAIG): You continue i    
now. 

SHRI DIPEN GHOSH: " Mr. Vice-
Chairman, anyway, we are not going to 
conclude the discussion today. It has to 
be continued. I have to be continued day-
after-tomorrow and again on 18th. So, 
you adjourn the House as we sit only up 
to 6 o'clock. He will speak day-after-
tomorrow. 
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I am on my legs. So many speakers want 
to participate in this debate; Whatever  
time   is  fixed, 
sr*rt srr? 's: H$ CN> #5 m$ 11 
SHRI DIPEN    GHOSH: He agreed 

with me. Mr. Jacob agreed with me. We 
cannot... (Interruptions). 

SHRI H. K. L BHAGAT: Mr. Vice-
Chairman, obviously  these measures, 
are very important. There are criticisms 
as well as support. A  large number of 
people want to speak. In the Lok Sabha, 
if I am not   wrong, as 
many as S7 Members spoke. If      the 
Rajya Sabha sits longer.. . (.Interrup-
tions). I would like to say, after Mr. 
Upendra finishes, one may speak from 
this side. Mr. Ahluwalia will speak;    
(Interruptions). There is    no 
question of some Members saying no 
Let us hear what the House has    to 
say.    (Interruptions). 

SHRI PARVATHANENI UPEN-
DRA: My party has been allotted 55 
minutes. I have taken half an hour. 
Another 25 minutes I have to speak. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG); You can speak.  
you can take your time. Why are you not 
continuing? Other people are also here. 
They want to speak on this. 
(.Inlerruptions). I want to know from Mr. 
Upendra whether he wants to continue or 
not. Have you completed your speech 
(Interruptions). 

SHRI DIPEN GHOSH  You have to 
take the leave of the House as to 
whether We want to sit after 6 o'clock or 
not  

THE VICE-CHAIRMAN (SHRI 
MIRZA lRSHADBAIG): Mr. Upendra, 
you continue your speech. I have not 
adjourned the House. (Interruptions) . 

 
 
SHRI M. S. GURUPADASWAMY: Please 
do not make it an issue. We have go? home 
important engagements 

Otherwise we could have sat late. We 
have got important engagements.  
(Interruptions). 

SHRI H. K. L  BHAGAT: Is what 
you are discussing now not important? 
It there something more important 
than this?  

SHRI M. M. JACOB; Passing power 
to the people of this country is more 
important. So we are prepared to sit.   
(Interruptions). 

SHRI V. GOPALSAMY: The Prime 
Minister is going to make a speech 
tomorrow. We have also to prepare 
ourselves. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Mr. Upendra, 
why don't you complete your speech 
now? §13!*T 6-0 0 sR cl^ ^1T 

 

Mr. Upendra, you can complete your 
speech within that time. 

 
PROF. C, LAKSHMANNA (Andh-ra 

Pradesh)  You have taken a decision to 
close at 6 o'clock. it is already 6.10. Why 
should -you go back on your own word? 
Tomorrow is Independence Day. 
Members are concerned about it. Why 
shold you come in tjie -way? Jt is a great 
day. 

 
PROF. C, LAKSHMANNA: The 

decision was taken. How many times 
should you change the decision of the 
House?  
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SHRI DIPEN GHOSH: The Business 
Advisory ' Committee had allotted 16 
hours for discussing these two Bills. So, 
whether you continue now up to 7 o' clock 
or 8 o' clock,  you cannot complete the 
debate. Yhen you can   keep us engaged 
here? You adjourn the House now and let 
us anyway continue the debate the day 
after tomorrow,, 
- 

SHRI M. M. JACOB; The decision of 
the Business Advisory Committee was to 
sit up to 6 and beyond 6, if necessary. 

SHRI PARVATHANENI UPEN-DRA:   
No, no. 

SHRI M. S. GURUPADASWAMY: 
With the consent of the House. 

SHRI M. M. JACOB: Today Mr. 
Upendra was speaking and there was no 
unusual thing that happened for him to 
stop his speech abruptly. Let him 
complete his speech and if you permit, 
one Member from this side of the House 
also can speak and then we can adjourn 
the House., 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): We are. very 
much interested in the debate. We want to 
hear Mr. Upendra and then we want one 
Member from our side also to speak. Mr. 
Ahluwalia from our. side also will speak 
now. We can sit till 7. o' clock. 

 

 
 
SHRI M. S- GURUPADASWAMY: Don't 
break a convention. 

 

SHRI DIPEN GHOSH; Don't make a 
bad precedent. 

 
S 
]HRI M. M. JACOB:   can suggest a 
compromise. Let Mr. Upendra conclude 
his speech and then we can adjourn. 

 
 
THE VICE-CHAIRMAN (SHRI MIRZA 
IRSHADBAIG): Are you prepared to 
continue, Mr. Upendra? ... (Interruptions') 

SHRI DIPEN GHOSH: Why are you 
dragging this issue?  Do not create any 
wrong precedent. You adjourn the  
House... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Just a minute. 
Let us hear Mr. Jacob,.. (Interruptions)... 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): It is all right now. 
You adjourn the House... (Interruptions). 

SHRI V. GOPALSAMY  After a long 
time, Mr. Matto, you have( made a 
sensible suggestion... (Interruptions) . 

SHRI H. K. L. BHAGAT: Mr. Vice-
Chairman, Sir, Mr. Upendra has already 
taken the time. So, let him conclude       
now... (Interruptions).. 
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SHRI GHULAM RASOOL MATTO: 
We can sit late later, but not today . 
(Interruptions) 

SHRI PARVATHANENI UPEN-
DRA: Mr  Vice-Chairman, Sir, before 
starting my speech, I checked up and 
they told me that it is only up to six o' 
clock. In fact, I was not prepared to speak 
today, Mr. Darbara Singh was supposed 
to speak. Somebody went and told him to 
go out They sent out Mr. Darbara Singh 
and put up some other speaker in his 
place. That is why I started. I also said 
that I will speak only up to six o' clock 
and will not speak after six o' clock. 
Today, I have fuel only uP to six o' 
clock!... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Mr. Upen-dra, 
you see, we have other Members also 
who want to speak just now. What is 
your decision? Are you continuing or 
may I call some-bodyelse?... 
(Interruptions) 

SHRI YASHWANT SINHA (Bihar): 
You cannot call another" Member before  
he finishes... (Interruptions)... 

SHRI PARVATHANENI UPEN-
DRA; If you force me, I will end my 
speech, wherever I have finished But that 
is not corrcet. I checked up before 
starting and I was specifically told that it 
is up to six o' clock only and that is why 
I started. Otherwise I would not have 
started at all ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Who told 
you?... (Interruptions)... 

 

SHRI PARVATHANENI UPEN-DRA: 
If you want, I will stop (Interruptions)... 

THE " VICE-CHAIRMAN (SHRI 
MIRAZ IRSHADBAIG): I don't what 
you to stop. 

 
SHRI M. S. GURUPADASWAMY: 
Please do not break the convention. It 
has got to be done by consensus. The 
mood of the House is not to proceed 
further. What do you gain by ten 
minutes? I would request you to adjourn 
it. We will meet later... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI MIRZA 
IRSHADBAIG): If you talk about the 
mood of the House, then both the sides 
must be considered... (Interruptions)... 

[The Deputy    Chairman     (in    the 
Chair) ] 

PROF. C LAKSHMANNA; Madam 
Deputy Chairman, our party speaker was 
asked to speak arid they told that it was 
up to six o' clock only. Otherwise he 
would have said, "I will not speak."... 
(Interruptions)  think it is better, in the 
interest of the House, to adjourn it today 
and take it up later... (Interruptions). 

SHRI V. GOPALSAMY: (Interruptions) 
You have come to adjourn the House. 

THE DEPUTY CHAIRMAN: I do not 
always come to adjourn the House. I 
sometimes come to start the House.    
(Interruptions) 

SHRI H. K. L. BHAGAT: The sense of 
the House is not merely of the 
Opposition. All the same, I was saying 
that since the Opposition does not  want    
to sit even for such an 
important thing, extra time _____ Please 
hear.   The    Business Advisory Com- 
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mittee allocated 16 hours. ' There could 
be more also. It has been noticed. Since 
they are insisting that they consider other 
things more important than this debate in 
that case you can adjourn the House. But 
I want to make it clear that again today 
Mr. Upendra having spoken for 40 
minutes now wants to run away ... 
(Interruptions) 

SHRI      FARVATHANENl   UPEN-
DRA    Highly objectionable. 
(Interruptions) 

SHRI DIPEN GHOSH: Madam 
Deputy Chairman, He has used a new 
phrase 'running away  He is obsessed  
with... (Interruptions) It was not a 
question of running away. You must 
know English. Then use English. 
(Interruptions) What is the meaning of 
running away? 

SHRI H. K. L. BHAGAT: Without any 
reason if they want the House to be 
adjourned, I do not mind. But they are 
trying to obstruct like children.    
(Interruptions) 

I think by this time one more could have 
spoken. 

SHRI V. GOPALSAMY  On  a point 
of order. This is a very important 
discussion. Our hon. Prime Minister was 
here. He introduced these Bills, very 
important Bills. He should have stayed 
throughout and listened to the debate. 

(Interruptions) 

THE DEPUTY CHAIRMAN: Just a 
minute.    Listen.   There is. no point 

 

PROF. C. LAKSHMANNA: It is not a 
question of running away. This term has 
become a very fashionable one. It is 
beside- the point. The point is that our 
when Speaker was asked to speak it was 
made clear to him that the discussion 
will be up to 6 o'clock only today. 
Otherwise he would have requested to 
speak tomorrow and somebody else 
could have spoken. At that stage there 
was an agreement that it would end by 6 
o'clock. We have got other engage, 
ments. And all of us have to prepare also 
for tomorrow's Independence Day.   
(Interruptions ) 

AN HON. MEMBER; The Opposition 
is trying to run away. (Interruptions) 

THE DEPUTY CHAIRMAN: I don't 
think anybody is running away. Eve-
rybody seems to be sticking here— 
including myself. If the House so agrees 
that we should continue the discussion. 
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SOME HON. MEMBERS: No, no. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I do not 
know how many people are speaking at 
the same time I have got only two ears. 

SHRI DIPEN GHOSH  We have not 
agreed. Normally if we want to continue 
the House beyond 6 o'clock, leave is 
taken from the House or consensus is 
taken. I had a talk with the Minister of 
State for Parliamentary Affairs, Mr. 
Jacob, before 6 o'clock. I wanted to 
know whether he was intending that the 
discussion should continue beyond '6 
o'clock. He told me that there was no 
objection from his side if the House is 
adjo\urned at 6 o'clock. 

SHRIMATI RENUKA CHOWDHU-
RY: He will never talk to you now. 

SHRI DIPEN GHOSH: Mr. Upendra 
was speaking at  6 o'clock. The question 
came whether the House would be 
adjourned at 6 o'clock and Mr. Upendra 
will continue the day after tomorrow. 
Our information was that we would not 
sit beyond 6 o'clock. 

THE DEPUTY CHAIRMAN: You are  
speaking after 6 o'clock. 

SHRI DIPEN GHOSH: It is the because 
the Vice-Chairman could not give a 
decision. Anyway, we are not going to 
complete the discussion tonight. We are 
having two more days. The session can 
also) be extended be-. yond that, Mr. 
Bhagat says that since we are demanding 
adjournment of the House, we are running 
from the discussion. We will not be 
running away. We will be sitting here to 
vote it down and to defeat the 
Government on the- floor of the House. 
We will not be running away. We will not 
be giving you any opportunity to get these 
two Bills passed. We are going to defeat 
these two Bills. We say that this    House 
be adjourned now. 

Let us resume the discussion the day 
after tomorrow at 11 o'clock. 
(Interruptions) 

THE DEPUTY CHAIRMAN: Let me 
first handle this situation. You 'see that 
we have allotted 16 hours for these two 
Bills. We also have another 
Constitutional Amendment Bill on 
Tripura for which we have allotted two 
hours. It means 18 hours. In the next two 
sittings, we will be having Special 
Mentions and I do not know whether they 
will be over in one hour. Let us have one 
more spea. ker. I promise that after one 
Member has spoken, I will adjourn the 
House. I dp not know what has happened 
to our Rajya Sabha. We have sat over 
here the whole night. (Interruptions) I am 
sorry you were not a Member of this 
House. So, you don't know. 
(Interruptions) 

 
PROF. C. LAKSHMANNA; it is not a 

question of another speech. When Mr. 
Upendra was to start this speech it was a 
clear understanding 
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   That  the  House  will be adjourned at 6 o'clock. 
Now he has got another engagement.   He has,to go. 

SHRI M. M. JACOB: Madam, in your absence the 
Vice-Chairman who was in the Chair said that the 
House would continue up to 6.30 p.m. Now you can 
decide. 

THE DEPUTY CHAIRMAN; It is very unfortunate 
that we have wasted half an hour in deciding whether 
we shall sit or we shall not sit beyond 6 o'clock. By 
this time we would have adjourned the House. ]j 
request the hon. Members to sit for one speech and 
then adjourn so that we have less business. 

PROF. C. LAKSHMANNA: You are -standing   on    
procedure... (Interrupr tions). 

THE DEPUTY CHAIRMAN: Just a minute. I will 
tell you that the Janata Dal has got four Members 
listed. Only ons has spoken. The CPM has got 5 
Members. Now, how are you going to find time? 
(Interruptions) If you want to abide by the time, then 
from Mr. Gurupadaswamy's side nobody will speak 
because he has taken so much time. ... (Interruptions) 
Let not you bind yourself with the time allotted to you. 
Otherwise, you will be in difficulty. 

(Interruptions) 

PROF. C. LAKSHMANNA:   It was a clear 
understandingj  an agreement, a convent... (Interruptions)... 
which' cannot  be  disturbed.   (Interruptions) 

.   THE DEPUTY CHAIRMAN:     Can we sit up to 7 
o'clock? 

PROF. C. LAKSHMANNA; No, no. (Interruptions) 

 

 
If you do not want to sit and discuss, 1 cannot say 

anything. The Minister is willing to listen, there are-
Members who want to speak. If nobody wants,to hear, then 
we will adjourn the House. 

Now, the    House stands adjourned till 11  A.M. on 
16th August, 1989. 

The House then adjourned at thirty-two minutes part 
six of the clock till eleven of the clock on Wednesday, the 
16th August, 1989. 

  


